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IN THE CENTRAL ADMINSITRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 44 of 2000
Date of decision : This the 9th day of February, 2001.

Hon'ble Mr. K.K.Sharma, Member (A4).

Kshitendu Kumar Malakar,

Son of Shri Kshirod Ranjan Malakar,

Roypatti, Karimganj,

District : Karimganj (Assam). ...Applicant

By Advocate Mr. B.C.Das

-Versus-

1. Union of India,
Represented by Secretary,
Department of Finance,
New Delhi.

2. Commissioner of Customs,

N.E.Region, Shillong.

3. Commissioner of Central Excise,
Shillong . . .Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

O R D E'R (ORAL)

SHARMA K.K., REMBER (A).

In this application the applicant has challenged

the order of transfer No.3/2000 dated 28.1.2000 issued by

the Commissioner of Customs, Shi;long transferring the
applicant’ from iDawki Land Customs Station to Central
Excise,Shillong.

2. The applicant Jjoined the Customs and Central
Excise Department in the year 1984. From 1984 to 1994 the
applicant served the Agartala Customs Division in
different units. In 1994 he was transferred to Karimganj
Customs Division vide order No. 4/99 dated 9.4.99. The
applicant was transfereed from Karimganj Division to
Dawki Land Customs Station within six months vide order
No. 22/99 dated 16.11.99 the applicant was transferred
from Dawki Land Customs Station to Bholaganj Land Customs

Contd. ..
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Station. It is claimed that the respondent No.2 issued a

cifcular on 21.9.99 giving the transfer guidelines. As

per the said circular Inspectors who had been posted

continuously in LCS/ Preventive post were due for

transfer after two years. As such the applicant who was

working at Land Customs Station, Dawki could be

transferred only after two years. It is stated that the

transfeer order dated 16.11.99 has been issued in

violation of the guidelines

No.2.

issued by the respondent

It is stated that the parents of the applicant are

staying at Karimganj and they are not keeping good health

and they are under medical treatment. The applicant has

two school gbing children. As the transfer is made in the

mid year the same will effect their academic career. The

applicant had never represented before the respondents

for posting at Dawki. The applicant prays that he should

be allowed to complete his tenure at Dawki. The applicant'

made a representation dated 19.11;99 with respondent No.2

through proper channel. The said representation is still

pending. As the respondents did not consider the

representation dated 19.11.99 the applicant approached

this Tribunal by filing O.A. 417/99. By order dated

13.12.99 this Tribunalvgave direction to the respondents

to dispose of the representation of the applicant dated

19.11.99 within one month by staying the order of
transfer. Till disposal of the representation, the

applicént was allowed to continue in his present place of

posting. While the applicant was expecting the disposal

of his representtion he was surprised to receive the

| impugned order No. 3/2000 dated 28.1.200 by which the

services  of . the applicant ‘have been placed at the

disposal of Collector of Central Excise. The applicant
has challenged this ofder alleging that it is irregular,

Contd..



i arbitrary and malafide especially when the representtion
% 5 filed by thé applicant is still pending for disposal. It
| is claimed that the applicant cannot be trénsferred to
% f any place without disposing the representation dated
i ; 19.11.99. The applicant has prayed for setting aside the
B impugned order of transfer dated 28.1.2000.

2. Shri B.C.Das, 1learned counsel appearing on
behalf of the applicant argued that as per the transfer
policy which has been placed at Annexure-2 to the O.A.

| | the Inspector working in Land Customs Station would be
due for tranéfer ohly on completion of two years at a
station. As the applicant was posted at Dawki on 9.4.99
on transfer he was not due for transfer.

! 3. | The respondents have filed written statement.

Shri Deb Roy learned Sr. C.G.S.C. argued that Customs and
Central Excise are the two branches of the same
q j‘ department. As per the transfer policy Inspectors are due

for transfer after four years in one branch. The
applicant has completed nine years in customs with a

break of four months. The children of the applicant are
| studying at Karimganj and not staying with the applicant

-, at Dawki. His parents are also not staying with him. He

pointed out that transfer of the applicant to Shillong

would not be in any way incovenient to the applicant as

Karimganj, where his family stays, is nearer to Shillong

i than Dawki or Bholaganj. He referred to Annexure 1 to the

written statement which is the order dated 16.6.93 of

Principal Collector of Customs and Central Exéise,

Calcutta 1laying down the established policy of the

i department. As per the guidelines Inspectors of Customs
and Central Excise work for a period not exceeding four
years in one branch and with a maximum of two years withiw

H one station. He submitted that the applicant has been

Contd. ..
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working in Customs department for more than nine years.
If the applicant has been transferred to the Central
Excise Department on completion of nine years the
transfer cannot be considered arbitrary, as it is as per
the established policy of the department. He submitted
that two years posting at a station should be within the
h~Re. .
limit of/{in gither branch of the Department. He also
argued that the transfer of the applicant was made as
per the transfer guidelines of Department and it cannot
be said to be in violation of the order of the Tribunal
pag?d in O.A. No. 417/99 dated 13.12.99. He also relied
on the decision of this Tribunal in O.A. 231/99 dated
24.11.99 in the case of Shri Pranab Sikdar Vs. U.O0.I &
Ors. which was also a <case of transfer from Customs

wherein the Tribunal held that "the period of stay in a

particular station according to the guidelines dated

. 30.6.1994 is normally 4 years. But premature transfer of

an employee can be directed by a competent authority if
administratively required. The administrative necessities
are bést known to the authority concerned and he is the
best judge how to meet such necessities.”

4. I have considered the submiésions made by the
learned counsel for the applicant as well as for the
respondents. It 1is seeng that the applicant has
completed more than 9 year in customs department and as
per the terms and guidelines issued by the Principal
Collector of Customs and Central Excise the normal stay
in one branch of the department is four years. Having
completed nine years in customs despartment the applicant
was overdue for transfer. The applicant has been
transferred after a long stay in customs department. Such
order of transfer cannot be called arbitrary/mala fide.
The personal difficulties mentioned by the applicant in

Contd...
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the applicantion have been disputed by the respondents,
as his family has not been staying with him. The transfer
has been made as per the policy 1laid down by the
Principal Collector of Customs and Central Excise,
Calcutta. The respondent No. 2 has issued the transfer
orrder within the guidelines/policy laid down by the
Principal Collector, Customs and Central Excise as such
the same cannot be called arbitrary. As such interference
of the Tribunal is not required with the transfer order

dated 28.1.2000 so far as the applicant is concerned.

5. The application is accordingly dismissed. There

will however, be no order as to costs.

(L
(K.K.SHARMA)
Member gg)
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BEFORE THE CENTRAL ADVINISTRATIVE TRIBUNAL: :GUYAFATTI BENCH: :
AT GUYAHATI. ' :

~

A
- ORIGINAL APPLICATION 0. 4’ 4 /2000,

BETWEEN

. A ——————s St Sttt

"KShitendu Kumar Malakat,
Son of Shri kshirod-Ranjan Malakaf,
Roypatti, karimganj,

District Karimganj(Aséam)

««sApplicant,
.-And -

1) Union of Tndia

Represented by Secretarv,
Department of Finance, ' .

New Delhi,

- 2) Commissioner of Customs,

N.E. Region, Shillong.

3) Commissioner of Central Excise,
Shillong..

+++. Respondents,

DETATLS OF APPLICATION:

1. Particulars of Order against which the application
has been made . i
1. - This application is made against the Order

No. 03/2000 dated 28,01.2000 issued by the Commissioner of

Customs, North-Eastern Region, shillong Transferring/

olacing the services of the applicant at the disposal of

- Contd,,,2.




the Commissioner, Centrgl Excise, Shillong.

<

2. - Jurisdiction :

The applicant declares that thls on'ble
Tribunal has got JWllSdlCthH to adjudicate the matter

in regard to which this apolicatinn is made,

3. Limitation .

The ap:licant further declares that this
annlication is well within the neriod »f linitation
nraseribad under Scctinn 21 of the Administrative Tribunal

AT, 19235,

4, Taces Of the Cage

4.1) _ - That the applicant: is a citizen nf India
and a pnermanent resident of the State of Assam in the
district of Xarimganj(Assam)., The applicant joined the

then Customs and Central Excise Department in the year

1984 as an Inswgct)r. Frnm 1984 to 19%4 the applicant

ety * .
gerved the Agartala Customs DlVlSlonS in different units,
In 1894, the applicant was transferred to Karimganj

‘Customs Division. Thereafter vide order No. 4/29 dated

9.04,99 issued by the Respondent No. 2, the applicant
R .‘ ’ '
was transferred from Karimganj Division to Dawki LSC.

Tt is_pertinent'tb"state herein that ghe applicént
neither‘repreéented nor opted for the transfér; but -
;complied with the said order., Barely after six‘months
the'applicant»has again been transferred from.Dawki LSCF

to Bholaganj LSC vide Ofder No, 22/99 dated 16,11.99

—

Contd,..3.
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issued by Respondent No, 2,

A dopy of the impugned Order dated 16.,11,99

is annexed hereto and is marked as Annexure-I,

4.,2) . | That the applicaﬁt states that the office of
the Respondent No, 2 vide C. No. II(26) 20/ET-_-II.I/9S |
dated 21.9,99 has issued a éirqular governing Annual

' General Transfer of Superintendents/Inspectdr.Gfade C.

As per the said office Order/Circular,. Inspector who
ha&e}been posﬁed continﬁously in the Divisional Office,
Ranges, LCS/Preventive Posﬁ for a perind of six yea?s
and above, three years and two years respectively will
be due for transfer, From the above OLflC° order it can
be nathered that the aoollcant who is working as~Inspector
in Land Custom Statlon at Dawxl can be transferred only
after two yearé‘:It would also be seen that the anplicant
worked for five years from 1994 t» April, 1999 at
carimganj Di&isionf This is the professed,norﬁé and
this is what has been incofporated,in the office order
dated 21.9.1999. The Respéndénts must justify their
departufe from such professed norms. It would thus be
seen ;hat the aforesaid-transfer order dated 16,11.,99

has “been isshed in violation of the guideliheg noted

’

above,

. A copy of the said office order dated 21.9,99
issued by the office of the Respondent No, 2

is annexed heretc and marked as Annexure-IT,

Contd. . 54'i
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4.,3) That the applicant states ﬁhat apart from
vibdlating the guidelinesAissued by the Respondent ﬁo. 2,
the'ReSPOﬁdents have also violated the professed norms
governing transfet in passing'the impugned Order. It ‘is
brought to the notice of this Hon‘ble'Tribunai that the
applicant?s'parents who are aged persons are staving at
Karimganj. Both the parents are suffering from oldvage
ailments:and-are under medical treatment and are not in a
position to move to Bholaganj. sesides the péﬁitionér
 who‘hasth school goipg children are in their mid
academic stream and £he transfer order will advefsely
affect theif acadenic carger, In this connection it
woulﬁ also be pertinent to mention that the applicant
was-trénéferred from Agartala Division to Karimganj
Diviéion'in —~ublic interast and not at the option or
recusst of the applicant,lﬁh@refore, having regard to.
.£he ahove guidelinés, the résppnﬁents are duty hound

to> allow the applicant to complete his toniare of two

vears at Dawki LS.

4.4): That ihe apolicant St&tesvthat the apnlicant
served the Jepartment with utuost sinceraty éné devatioh
and there is no blemish what-so-ever in his service
career. Recently the apolicant has been selected for
superintendent séale of pay under Assured Career

Progression scheme by the D,.P.C.

4.5y . That the applicant states that the Respondents

while issuing the aforesaid order of transfer violated

Contd...5.
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the professéa norms formilated by the Department in
the matter of transfer. aAs pointed out abgée,Aﬁarely
after six months of joining at anki,'thé applicant

has again bheen transferred; The apglicaét never rep-
fesenped,beforeAtheAauthority or opted for Dawki, which
‘is 400 XM away fronm Karimganj. Vet the annlicant
cSmplied with»ﬁhe order aﬁ& joined at Dawki L;S.C, Having
joiﬁ@d the Resupondents must a;low the a»plicant to

complete the tenure. Such action on the part of the

aunthority can not be in the w»ublic interest. Atleast
, Yy X

~

the authority must justify the departure from the N
guidelines by producing the recnrds,
4,6 °  That being aggrieved by the impucned order of

the transfer, the applicant filed a representation to
the Respondent No; 2 throﬁgh proper channel on 19;11;99;
In the said fépresentaticn tbé anplicant has taken all
the grounds'taken‘in,ﬁhe present application, On the
grounds-taken in the application the apolicant prayed
-vmxﬁaxxxxﬂxgKaxxﬁxﬁxxxzkk&ﬂingxhkﬂ for recalling the
order and prayed for allowing him to complete his
tenure at Dawki L.S.C. in terms of the office order

dated 21.9.99.

'A copy of the representation dtd, 19,11,99 is

annexed hereto and is marked as Annexure-IIT,

S 4,7y That thevapplicant states that the authority
did not consider the representation filed by the

applicant; Situated thus the applicant had no aption

Contd,..b6.
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+ but to approach this Hon'ble.Tribunal by way of fiiing
O.A. No. 417/99. In the said Original application the
the applicant pressed-into'service-all the grounds
mentioned above, This Hoﬁ'ble'Tribunal being premia
facie satisfied about the illegality committed by
ﬁhe authority in passino the order wo, 22/9§‘dated
16,11.99 was plgaséd to disﬂose of the 0.A, Mo, 417/99
vide order d-ted 13.12,99 with direcéion to the reéﬁon—
dents to dispose nf *the reprerentation daﬁed 19.11,99

sunnitted by the apvlicant by A speaking ordér, Tt.
1'as alsb oréereﬁ that t111 dlsoﬂSql nf the reorooenta~
tion the applicant shall be allowed to eontinue in his
bresent wlaco of posting, i,e Dawkia L.S.C. L1bmrty

was also given to the anplicant to a@proach this “on'ble

“Tribunal if he still fecls agareived,

A copy of the said order dated 13.12.99
passed in O.A. No, 417/99 is annexed hereto

and is marked as Annexure-IV,

4.2)  That meanwhile w.e.f 8.12,99 the applicant
went of an.earned leave and the applicant is still

on leave,.

4,93 - That after passing of the order dated 13,12,99
in 0.a. No, 417/99, the applicant immediately served

~a copy thereof before the respondents for cam;lian&e;
rut till date the respondents have not ﬂispbsei of

the representation. At least, till date the respondents'

. have not communicated anyt wlnq 0 the qnvllhant in this

regard. Contd 7
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4.,10) That_while the matter rested at thus
the aéﬁlicaht &k® was shocked and surprised to
receive the impﬁgneﬁ or@er-Nb. 03/2000 dated 28;Oi¢2000_
issu@d.bylﬁhe respondent 1o, 2 by_ﬁhich the éerviceé. |

of the applicant has been placed at the Adis-~osal oF
e I ; v

v

the respondent ¥Mo. 3, that too, in a different

denartment,

A copy of the said impugnd order Mo, 3/2000
dt, 28.01,2000 is annexed heret> and is

marked as Annexure- V.,

4.11) - That the impugned action is highly irregular
and arbitra:y;'in as ruch as; the resondents have been
actuaﬁed by gross malafide in placing applicant at the
-disposal of the respondent No, 3, especially when
thé reﬁreséntation filed by-the applicant is still.
pending. for disposal. Mofeover, in view of the order
dated 13,12.99 passed in 0,A, No. 417/99, the applicant
cannot be transferred téJan? place without disposing
the ;épresentation dated .19,11.99. Tt would tﬁus appear.
that the respondents have acted in total non-application
of mind and by taking into account irrelevant considera-
tion, 'Theféfore, the impugned order. is mak legaily. |

not sustainable.

4,12) - That the applicant states that the respondents
‘have committed contempt of this Hon'ble Tribunals
order dated 13,12,99 passed in O.A. No. 417/99 in

transferring the applicant to Central Excise Department.

i

efore placing the services of the applicant at the

Contd.,..8.

kﬁﬁ:f V'Q..igbfghk@kLali@\;'

3]



disposal of the réspondent'No. 3 the resnondents

N .ought to have disnosed of the renresentation dated
17.11.99. The sane havinghgot been 5dne'it is not
open to the resoondents to resort o the-impughed action.

in s» far as the applizent is concerned.

4,13) That the applicant states that the applicant
is‘still wofking'at Nawki LSC, in as ‘such as; the
apnlicant has not been released_frngawkiLSC pursuant
to tﬁe impugnéd order dated 28,01.2000. Therefore,
there is-ho impedient to pass appropriate interim

order to protect the rights and interest of the applicant.

4,14) That under the facts and circumstances stated
above this Hon'ble Tribunal may'be pleased to set aside
~ the impugned order of Transfer dated 28,01,2000 in so

far as the applicant is concerned.

- 4,15) 1That this application has been filed bonafide

~and in the interest of justice,

. ' L

S Grounds for relief with legal nrovisions :

_SQl) For the appl;cané_has acguired legal and
valuable right to complste his tenurs posing of two
years at Dawki Land Customs Station in view of the
office order dated 21.9.99. The same having been
floutéd, the‘impugnéd order of transfer is legally
not sustaiﬂéblem-

T

-5.2) ' For that the applicant has been discriminated

COntd. . » t9'0
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in the matter of transfer and wosting in vidlation of

the aforesaid office order dated 21.9.1999,

:5,3).  TFor that th@-impugnéd order is lééall? not
sustainablevas admittedly_the same is violative of :

~ the aforesaid office order and professed norms,.in as
much as the applicant has not completed his tenure

posting at Dawki LscC.

,
5.4) For tﬁat the éction of'theiRespondenté is
not disbosing'gf the representation dated 19,11.99 and
communicating the result of the applicant is also viol=
ative of the law laid down by the Apex Court, It is trﬁe
that transfer Qrders can be issued in administrative
exigency, but is eﬁfectihg such transfers, thefAuthgrity
‘.is bouhd to take note of the guidelines governing sﬁch
transfers, Further, if any representation is filed,
the same has A to be disposed of having regard to the
‘guidelines as well as the hardship faced by the Govern-
méntksér§ant. The same having not been done, the»impug-

ned order is legally not sustainable,

5.5).  TFor that the Authority miserably failed to
take,noﬁé‘of the hardshipﬂthat would caused to the
chiidren'oflthe-applicaht if ﬁhevépplicant is to be

. transfered at mid stream. This is a relévqnt consiaera—

tion which the authority failed to take note of the

-

same., In the name of administrative exigency, the
. . _ ) .

apelicant and his family members cannot be subjected

to harassment. ‘ Contd...10,

‘M-&wow e Mool



.SQS) t_ For that it would be extremély difficult. for
the wife of the aoolicani t5 1ook after hic oldinndv'
alllng parents *nd hlu two children at xallmganj, Harem
over, in Bholaganj there is no aood scinnol where the

applicant's children can get admitted,
bp

L}

5.,7) . For that the reépondents ought not to have
passed the impugned order dated 28,01.2000 without
disposing the representation in terms of the order of

this i«ion'ble’I’vr_J‘Lbunal..u

5.8) For that the respondents have violated
administrative fair play and has' displayed object

arbitrariness in passing the impugned Order,

6. Details »f remedies exhaused :.

That the.apblicant beds to state that he has
oxhauoteu all the remedles Evallable to him and there
Xuxmmifxm is no other alternative remedy than to
aoproach the Hon'ble Tribunal by way of mllllng thlo

- application,

< _ , : o

T Matters not previously filed or prending

before any other court.

‘That <he applicantrfurthar bags to declars
‘that he has not preﬁiously filed and writ petitién/'
vaﬁplication or suit-before any court or authority or
T any other'Eanches of the Hon'ble rFr*bunal reqzrding the

grlpvanc@s fnr whzch fhlq aopllcathn has been made

Contd...11l.

K b ux.'-w
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and nor they are pending before any of them,

3, Relief Sought for :

-

Under the facts and circumsténces,'the
applicant prays ‘that the instant application be admltted
records be called for and after hearlng the partles_
on the cause or caﬁses that may be qhown and on perusal

of the records be further pleased to grant the following

‘relief,

8.1)‘ 'To set aside and guash the impugned Order No, .
03/2000 dated 28,01, ZOOO issued by Pomm1531oner of
Customs, North Eastern Regton Shillong, Respondent No.v

2 as far as applicant is concerned,

f8.2) - To allow the applicant to complete his tenure .

posting under Dawki Land Customs Station,

8,3) 1 Cost of the application,

8.4) Any other rellef/rellefs to whlch the. appllcant

"is entitled to under the facts and curcumstances of .the .

{
case and as may be deem fit and proper.

9. Interim order praved for

Pending disposal of this application the
applicant prayes that the impugheé order No, 03/2000
dated 28,01.2000 as far as applicant is concerned be.

suspended,

contd...12,
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10,

11,
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The application is filed through Advocate.

Particulars of the I.P.G,

I.P.0, No,

24

45 &oo9

Date oﬁ'issue 7.2.2000.

[

Issued from Guwahati.

.

1.

Payablc at Guwrhatid.

List of mnclosures

As stated in the Index,

Contd, ,Verification.
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VSRTPICATINANN

I, Shri Kshitendu Kumar Malsakar, son of
Shri Xhirod Ranjan ‘lalakar, aged about 45 years,
resident® of Roypatti, Karimganj, Dist. Xarimganj
(Assam) .do hereby solemnly verify that the statement
made in paragraphs 4.3, 4,4, 4.5, 4.3, 4.9, 4,11,
@.12, 4.13, 4.14, and 4.15 are true to my knowledge,
those maae in paragravhs 4.1, 4,2, 4.6, 4.7 and 4:10
being matgérs of records are true to my information
derived therefrom and the rest are my humble sulmissions
before the Hon'ble ‘fribunal and I have not suppressed

any material facts of the case.

And I sign this verification on this

7th day of February, 2000¥ at Guwahati.

KaDdende, . lr. Malallom

naplicant.



_Si.No-

—————

Name UFTl:‘l;e—.UﬁiEE:_“‘*“‘"‘““Sj;;;;‘gﬂ;biﬁ;;g‘*_ —

e — e

2.__ | M. Mahania ‘“
SR Y T Ty

e [

: Karabi Das |5 =g
q, Ms. Karabi Das

OFFICE OF THE COMMISSIONER o CUSTOMS
NORTIH EASTERN REGION
SHILLONG

ORDER NO. 22 / 1999

Dated, 8hillong the 16t Novewmber,1999,

Bub:- Transfer g Postings, Rotation g
of Inspectors of Corimissioner
Zastern Reglon, 8hillong - Ord

Adjustments 1y the Grade
ate Of Custows, North
ers Regarding,

From

L Law Braneh e
lphal Customs Divigion Guwahali Customs Divigion
—_— ! A .

————— e

e A Smgeling Uni Azl | i) ¢
| Aizawl Customs Division 1 Aizawl Customs Division

. —— et

Hqrs, Trey, Unit jB.iiii’.—lf.Séii@.ééiiﬁéﬁ@ii.i?.-_._...m.__.ﬁ
e _(.J_l.!;%!p.u!ﬁ.!}_q!;:ﬁlli_l.lxz!.!g.,_‘.-__.. Shillong Customs Divigion

———

S| Ms V. Nuivay™ 7 T
e | Shillong Customs Division

‘ 6. ) i}}."l—L’l{;‘Si—,zgll-_--_ — et imaa, ij‘ni;ﬁ i;i;‘_ ..;.“ Tt e et ————
A

B Raj Sty

9, Dikash (?hnk,.“!m”y

- S Suggling Unit iR oy |
.gy_\v_'ql'ggn_i_g_l:slg_@_lg,_p*i vision | Cusloms Hyr, Shillong

e —— e, o ———— s e

WY | AtSinuggling Uit | Anii-Sninggiing Unit,
ason ) Guwahati Customs Division

v ————— e

ot Custome i |- cehnical Branch ™" -
Shillong Customs Division lmphal Custonis Division ~

e | Technical Braney ™™ Davki1,.C§

.| Shillong Custonis Divig ion__| Shillong, Customs Division

- Shellabazar i.¢.§ | Palici ¢ p T T
shillong Customs Division

Imphal Customs Division ™
Khawzaw!l ¢ p - Heps, Narcotic (L“ )
S {2 Lustoms Division Lustoms [qr., Shillong

e e e e e

-~



SINU- " Name Ullhg_(_)_l_llul_ B _ l I.lu' Ul ]’usllng,

~ From T
10. ) Kapil Nath Sharma o “(LIS l’tcv‘ Uml DISL)OW!_UI_.\_IEC _
Luslomsllqt blullou;, Customs Hqr. Slnllong
_il_m_ laiiil—‘;ﬁi;‘lml‘\ o —/‘\t_l.llﬁgn-l.il*y.,llnbUllll -~ llq! Nmu)(w(cll "
- e e Aizaw] Customs l)avnslon _ (uslumsll(L Slnllun;, )
12 1AS Phanbuh ™ | Borsora LG8 Balat pp, =" T
N e blullong:_(,usloms l)mswn blnllong Customs Division

3. Nclm l’ms.ul Joshi

al

) —l);;\V‘\ll C.S. L
bhlll(mg, Customs. Division

X ‘ l’llolauan|] _
. blullung( mlom“. Division

KK Malakar | bawkiLcs

— ;ﬁ_____-__*_*__*_..__*,__ blullong Customs Division
_I5 [ §.K.Cialii | Dawki LS.

| Pynursia P, p. .
. Shnllonb (‘usloms l)wlsl(_gl_x___m_.Shillon[,( uslmml)lvisio_n
16, M. Taiog )

l!hohpm L.CS.

Shillong C ustoms Division

h /\nll ?muu,lmg, L_Jml_. “ _Sl\ull.lh.!/ﬂl l ( S M'mw—“:
_ ] o olullongo Cusloms DIVlslUll Shillong C usloms Division

AT | RK Debendra Siggh~ APRO,

lmplml (,usloms Division

_“_ .l lq:s NdlL()llC Ct,ll
(,uslmnsllql blnllon[j

18, bwawol;gl—ﬁlﬁ];

———————

Dlspo;}ll Uml __:Iqus Prev. U_:y_l . .
e C ugloms [I([l Slull(mg )

Cuslumsllqr Slullnng
9. [AKNadi T

JANNandi qu l’rw Uml R AT \Smugglmg.“l_hn{
. e (l!SlOlllS“ql bhnllong Shillong Customs Division

e — ———

bt et 1

) 2() R.l;il)(h.ll\ml)n_n ” Ii.uLupm ¢ I’ l qus ltcv Unl!

' }\.nnnb(uu( uslmns l)msmn » (nsimns llql ,.Slnllum, o

All the officers named above should be selicved s Join on or before }0 .99

(K.K.DAS) L6-1
COMMISSIONER O < USI()Mb

NORTH BEASTERN REGION
SHILLONG

et e, B NPYPSUNS
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C.No. 11(3)1/m‘/CC/ClLLL/sn/99/5505-6& DL /6. 1199

Copy forwarded for information and uceessaty acltio

1.

1n to :-

The Commissioner of Central Excise, Shillong .

2. The Joint Coumﬂssioncr(l’&V), Customs & Central Excisc, Shillong .

3. The Joint Commissioucr(’l‘cch), Cusloms & Central Excise, Shillbng, o

4. The Assistant Commjssionc_r(l’&l); Customs Hyr. Oflice, Shillong , . |
S. The Deputy/Assistant Comumissioner of Custloms : (ALL).Copy .
mecant for the concerned oflicer(s) is/arc enclosed herewith for causing
dclivery | ' ‘ ‘ ' '

o.

The C.A.0., Custons & Cenunl Excise, Shillong,
7. The P.A.0., Cusloms &
8.

Central Excisc, Shillong |

The Administatjve Oflicer{CUS), Customwms Hyr.Office, Shillong .

9. The Superintendent

(LY.

10, The Superintendent, Cuslome Her. Oftice, Shillong A
11, The Branch-in-cha

e, BT 10 & 111 Acets. 1 & 1
Branch of Custom

/ Cou.ﬁdcﬁtiul/ Vigilance
$ & Cenlral Excise, Shillong '

. Shurif S)nl:@ K. !2;11‘eﬂh1\'li’( /&)'maL,' Inspector, for compliance

13. The General Sccretary, Group ‘C’ Executive Olicers Association, Customs &,
Central Excise, Shillong .

14. " Guard File .

At

—————— ’ \
(M. L. pry (4 )
ASSISTANT C()MMISSIONER(P&I)
CUSTOMS HE/\DQUAR'I‘ER
N.EC.R. i SHILLONQ

Lo
Kebe J o, Un. Matoleon



ANNEXURE 1II

CUSTOMS & CENTRAL EXCISE 3 SHILLONG

CeNO,LII (26) /ET-111/95/ 60975-1037

To .
The Assistant Commissioner ( ) Cuse/ CeEx.
Hqrs Office, Shillong - .
The Assistant Commissioner of Cuss,shillong piv (a)
The Assigtant Commigsioner of Cus,.,
The Superinéendent ( )

) C
Subject s option for Annual General Transfer of (Q
Supernntemd ent/ Inspector Grade~C/Reg,

Action ig being initiated for the Annual- General
Transfer of Supeintendents ang Inspectors posted in customs
and Central Excige Commissionerates,Shillongo

Superintendents who have been posted in the same
station, Sectlon/0frice and in Customs % Central Excige for
continuous period of 4 (four) to 6 (six) years, 2(two)years
and 4(four) years respecgizg}y will be due for transfer,

'”ﬁ—éimilarlyn Inspectors who have been posted contine-
ously in the Divisioal office, Ranges (out~side Divisional
Qdfidce) , L.Cesi/P.P.S,Customs formaéions and in office of
the Commis;ioner of Central Excise/ Customs Hqus Office,
Shillong for a period of 6 (8ix) years and above, 3 (three)
years, 2 (two), years, 4 4f;ars and 6 (sxx) years to 8
(eight) yearé respectively will also be due for transfer,
It is, therefore, requested to forward the options

of officers for Posting in Cugtoms & Central Excige in
‘ordér of preference for next poting indicating the reasong
therefor. Options in the prexcribed proforma (enclosed)
should reach thig office on or bgore 31,10.99, Options
received after 31,10,99 will not be taken into considera-
tion for Annual Gmneral Iransfer of 1999, 1t ig, therefore,
requested to take Personal initiative to send the optiong
to this office on or before 31,10.99, While forwarding
‘the proforma it may be ensured that thesame is duly
verified by the Head of Office,

Please acknowledge receipt,
' sd/~

(B . THAMAR)
Joint Commissioner (Pscv)
Customs & Central Excis

' shillorig, '
Kabih fo. v Makalon
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To
The Commissioner of Custons
North Eastern Region shillong.

Sub-l{epresentation aginst sudden transfer and - prayer for
retention. - ‘
Respected sir . A _,
Most humbly and respectfully,I lay the follwing few lines before your segacious mind
for sympathetic consideration. ' o

That Sir,I am an Inspector and h
Dawki L.C Station as per order of the Commissioner of Custonis vide his office order no
/99  Dated 09.0+4.99 .communicated under endorsement no
HS)IVET/CC/CELL/SH/99 Dated 0+.0£.99.1t is pertinent to mention that have
neither represented nop opted for this unitbut complied with the: order of the
administration. ‘ ' ' ’ '
It is shocking that once again I am ordered 1o be (r
term of the order no 22/99 Dated 16.11 99 of the
and that too within a spell of 6 months for no apparent reasotIt is irony of fate that 1
am transferred on public interest to Dawk; atre-Hre miplied With The order and once
I settled my family score.l am again transferred to Bholaganja,which has brought me
severe hardship. ' ' o . g
In this regard,l like to mention that the trangfer policy formulated " by you and
communicated to this offie - vide - Shillong Division Cno 11(27)1/Et/AC(SH)/Cus-
DIV/95/799-801 Dated 14.10.99 forwarding the memo of the Joint (Tblxllxlissioel'(l’&V)
no 11(26)20/ET111/95/60975-1037 Dated 23 sept.99 has categorically enunciated the
transfer policy and it was imade o years criteria for  a station posting and
moreover,tliose who are ripe for the transfer were given option to submit their choice of
posting.] have neither completed 2 years nor given a chance to submit an option, as I do
not come under any criteria for transfer | have consciously not done any wrong in my
works nor my  superior ever noticed anything

g ‘adverse ,hence T donot desrve
~ punishments by way of frequent transfers, while others more senior were not touched,

That sir,I feel aggrieved by the frequent transfers, not in consonance with the transfer
policy and feel denied of equitable justice, as some will be transferred based on policy
and option,hence | lodge my grievance before your honour for sympathetic
consideration. , :

Under the circumstances, | fervently pray to your good self to kindly retain me at my.
present place of posting at Dawki or else | may be allowed to move to the appropriate
authority for seeking justice. A

A

ansferred to Bholaganja LCS in
Commissioner of custonss, Shillong

Yours faithfully .

Kstidendon. le Malallal . : R

(ILK.Malakar)
- Inspector,Dawki LCS
Copy forwarded to ' :
1) The Asstt. Commissioner of customs,Shillong
relieve till the decision of the representation,
2) The Superintendent Dawk LCS with the similar
decision of the representation - (R Malakar)

Division with the request not (o

gb

ave been transferred from Rarimganj: Division to -

request not to relieve till |
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o ( See- RuIe 42) e e

ln The ‘Central Admmlstratwe Tnbunal
A 'GUWAHATI BENCH; : GUWAHATI

\

4 o e Wt L ORDER SHEET -
P s APPLICATION No ‘//%’ 3G - " OF199

“Applicant(s) K/,) ,amdz“ g@mw«c /uw««m
¢ &p\, fa~fxi' CV%f
“ea- 2( |

Rcspondent(s)

oL adbands o ‘{ '
Advocatc for Appllcant(s) : M A /\/ 040“”::2’
‘ RN ot /\..//\C p @/{jﬂ(/\)

ol .. : "f'f : . L N& . ¢ @x S
. Advomte for Respondeant(s): * . ,'
R RS 3 ) : Cr:;} (S (: ;
. . . . { ot . AA\: l
Y e CFEE “ l
I @
: :
1 ' id { ] [C% ! 2 | : o
i ! 1
TRy : i
. N ! !
2 sl ‘
: : A B I
coeideny 20 enefg e o el

i r 3 ¢

No(es of the Regnﬁtry,r {:..Date | i

- Order- of the Tribunal‘ '
. . ‘! ) ’ ’ | V
|13:12.99]present : Hop'ble Mr Justice D.N.Baruah,
| BRI vice-Chairman.-
|

The applicant has approached this
Tribunal challenging the frequent trans-
 fer orders.]According to the applicant
within months he was transferred from
one place to another for the second time,
which has. caused great hardship to the
applicant and the members of his family.
} He submitted Annexure-IIIcrepresentatdon
| dated 19.11.1999 but as nothing was done
and the transfer order was going to be

implemented the applicant has approached
this Tribunal. .

] | Heard Mr M.N'Choudhury.learned couns-
- o ‘el for the applicant and Mr B.C.pathak,
'learned Addl.c.c S.C for the respondents.
It 1s true that frequent transfers cause
-dislocation and hardship to the members

contd}..
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H?ﬁﬂ'ﬂq fﬂjﬁy '}}’mfmle qh%o suggests

that a ‘peﬁaon normally should not be

sy

‘ transferred within 2 to 3 years. However
-« |2 Pritheyprayer of the empWer
1z canibhe ‘made: prior to that also. The

4

dica-

te any such emergew Qn consi-
Nt

“dering the submissions of: the learned

counsel for the parties I feel that the
authority should dispose "of the repre-
sentation as early as possible,at any
rate .withinmr,iqd« ‘of..one- ‘month from
the date of rW and
communicate the same ! o, the eppl,icant.

impugned transfer order does_not

While disposing" of the representat.ion

" the authority shall look to the relevant

rules and various decisionsof the apex
Court and pass a reasoned order. Till
disposal of the representat:ion the
applicant shall .be allowed to continue
in his present place of posting.. If the
applicant is still aggrieved ‘he-may

‘ _approach this _Tribuhal ....’ i _(.".(_’:_-.._

The lappl.i.cat;ion is disposed of. NoO
order as to costs.

Sd/~VICE CHAIRMAN. K

Certificd to b2 Gras Copy
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ANNEXVRE: 2

OFTICE OF THE COMMISSIONER OF CUSTOMS

" NORTH EASTERN REGION
SHILLONG. -

ORDER No. 03/2000

Dated, Shillong the 28* Januarv,-2000.

Subject:  Transfer and posting, rotation
Inspectors ~ Orders Regarding.

The following transfer and posting, rotation
Commissiontrate of Customs,

North Eastern Region,
immediate.effect and until further

orders.

and adjustment in the gr

and adjustnient in ihe grade of ™

ade .of Inspectors of
Slullong are hereby ordered with

Agartala Customs.Division,

R
e

-M%wm v  Makalion

FsL Place of posting. :
1 No. Name of the Officer From To
SiShr , o |
01. Balaram Pegu. | Sibsagar Range. Agartala Airport.
| Jorhat C. Ex. Division Agartala Customs Division.
! : _
02 | Dulal Bhowmick. Agartala Range. Do
, » : | Silchar C. E. Div. - _
| i I
03. 7S Mazumdar, Do DHP Unit. |
S S ' - Agartala Customs Division.
i : ; '
4. S K. Chakraborty. o Do Disposal Unit
L . Agaﬂa]a Customs Division.
: _:.__.,sf,-..___-.i..--;_mb.__._ g e - ‘ : —
ir(b. M. L. Choudhury. ! Do Technical Branch
P ' __' Agartala Customs Division.
| : : - i -
i— i .o _ [ —
[ 06. !S. Misra. | Makum Range ‘ Do
| : Tinsukia C. Ex. Division.
i . : : ;_'._ N _. — " S |
07. | M. Banik. I Agartala Range. DHP Unit
b ' _._t Silchar C. E. Div. Agantala Customs Division.
T)S i Ratan ChaKraborty. -’—};i;o\-\fnl- O Agartala L.C.S. --E
e Agm la Customs Division, :

Contmued on e page.
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|
09, [D. Mazumdar, “Sabroom 1.C.S DHP UM, T
Apartala Customs Division. Agartala Customs Division.
10 A. T. Livingstone. Agartala Range. Do
Silchar C. E. Division.
11. | A. Choudhury. DHP Unit Khowaighat L.C.S.
Agartala Customs Division. Agartala Customs Division. |
12, | B. Bhattacharjee. Bishalgarh P.P. Stimantapur L.C.S
' ‘Agartala Customs Division, Agartala Customs Division.
13. B. H. Dutta, + | Muhurighat L.C.S. Bishalgarh P.P.
' | Agartala Customs Division, Agartala Customs Division.
: 1
S VS SR |
140 1 D, Modak. Statistics Branch Central Sabroom  P.P. in  addition
i . . .
’ : | Excise Hqrs. Shillona Monubazar P.P,
! i :
15. | BabulMazumdar, || Divisional VE Unit | Muhorighat LCs
: | Guwahati Agartala Customs Division. |
16. | Dongginlian Lunglei P.P. KNhazawl C.P.F.
Aizawl Customs Division. Aizawl Customs Division.
17. | P. K. Neihsial A.P.R.O. APR.O.
Customs 1grs. Shillong Aizawl Customs Division,
18. | M. Guitc. Scrchip P.P. Disposal Branch
- R Aizawl.Customs Division. Aizawl Customs Division.
19. | L. H Feilwem, Silchar CPF /S Unit, R
g Rarimgpanj Customs Division Aizawl Customs Division, "
20. | T.Ginkhanmongi | | A.P.R.O. Khawzawi C.I.F, '
' ' | Aizawl Customs Division. | Aizawl Customs Division. ~
! ]
i2l. | L. Hmar, | | Khawzawl C.P.F, Serchip P.P.
! Aizawl Customs Division. Aizaw] Customs Division.
22. A. Bhuvan. Technical Branch, Anti = Smuggling Init 1
Dimapur Customs Divisjon, Dimapur Customs Division. |
i
23. | C. Baruah, | Tinsukia III Range Law/Disposal Branch. ;
‘ :_Tinsukia €. I, Division, Rimapur Customs Division
| S — ; U N
EREY (. Sunte: * Nampong [..C.S. ARt - Smugeling Unit :
i  Dimapur Customs Division. | Dimapur Customs Division.

COCRIR 1L Y L e
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| Guwahat Customs Division,

 Yshitodio by, Matalfon

ey
3
25. L. Happyson. A/S Unit _ Nampohg L.CS.
’ Dimapur Customs Division. Dimapur Customs Division.
26. | P.K. Taye, Law/Disposal Unit, _ o |ASUnic T
' Dimapur Customs Division. Dimapur Customs Division.
27. | P. L. Saikia. Tinsukia 1 Range 1 | Technical Branch.
Tinsukia C. E. Division. Dimapur Customs Division.
28. | Ajoy Ghosh. Audit Branch, A/S Unit,
| Guwahati C. Ex, Guwahati Customs Division.
N ) T ,
29. | H.C. Sharma, ‘Nagaon Rangg. Tezpur C.PF. - _
Guwahati C. Ex. Division, Guwabhati Customs Division.
30. | Madan Baruah. Lamding Range. | | Ghasuapara L.C.S.
Guwahati C. Ex. Division. Guwahati Customs Division.
31.° | Ms. Karabi Das. | A/S Unit. Technical Branch )
Guwahati Custoins Division._»_ Guwahati Customs Division.
32. | G.C. Mandal. Barpata Road Range T Mankachar P.D.
Guwahati C. Ex. Division. X Guwahati Customs Division.
33. | P.D. Kakaty. AJS Unit. L.C.D. Amingoan,
Guwahati Customs Division, Guwahati Customs Division.
34, N. Nandi, ~J-1£no5dl-h_n—éu~ , Tezpur C.P.L. . :
L Guwahati C. Ex. Division. | Guwahati Customs Division,
35. |1 M. Bora, APRO Anti Smuggling Unit
N | Guwahat (".lISI(A)'I‘ll'.VS‘Jz‘i\'iSi(){li .| Guwahati Customs Division.
36. | B. R Bore, Chapaguri AT Daranga L.C.s° 77 7T
) Dhubni C. Ex. Division Guwahati Customs Division.
37. | D. Deka, Tura C.P.F, , Dalu P.D.
Guwahati Customs Division. Guwahati Customs Division.
{38. | D. K. Mahanta, Dalu P.p. | | TuraCPF
‘ 3 _Guwahati Customs Division. Guwahati Customs Division,
1 39. .Swapan Das. l’li(‘]Rzmgc APR.O. _ o
e | CluwahAL G B Division, Guwahati Customs Division. _
[40. | D. Chakraborty, 10D, (EEC) Amingonn A/S Unit. T

Guwahati Customs Division.

Coitined on neat page.
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41. | D.P. Bora.

G‘olagha‘t Range. o
| Jorhat C. Ex. Division.

Customs Dmsnonal Oﬂnoe
Guwahau

B2 Avind Kr. Singh

{ C.C. Cell

| Hgrs. Office Shillong

A/S Unit .

Guwahati Customs Division,

13, C. K. Chanda.

[ Dhubri C. Ex Divieion

Bag)wmnra LCS.
Guwahati Customs Division.

14, Rarmendu Dutta,

‘ O/o the Commr. of Appcals | Ivlaluvndragang> 3
' Guwahall Guwahatj Cusioms vamon
5. | P. Mahanta, DEEC (.C.D) Amingomn Disposal Unit

Guwahati Cusloms Dmsxon

16. | R. Pathak,

Guwahati Customs Division. |

AE Unil
Dhubn C I\: Dnvmon

|_Guwahati Customs Division. | -

Rangia C.P 15777

47. A Duﬁa. v

T AS Umt

Guwahati Customs Division.

Law Branch

i

Guwahati' Customs Division.

48. | Bhagirath Baruah.

C. Ex. Hars. Audit,

Guwahati

A/S Unit.
Imphal Customs Divisiof.

1o, Stephen M. Thang,

Disposal Unit.
Aizawl Custonis Division.

“Moreh C.P.E,

Imphal Customs Division,

50. | S. Chakma.

Jowai P. P, -

Shillong Customs Dms:on

Do

51| T.K Singh

Dhalai l". p.

Knrimgaqj Customs Division,

Do

52 | K R Nath

' Valuahon//\udn Branch,
Dhubii C Ex. Division,

) A/S Um(

Implml Customs l)msnon

3. | G.Panmei T

'3 Darangd L.CS. '
Guwahati Customs Division.

Imphal Customs Division.

Pallel C.P.F.

{134. | Sheikh Laloo

C. Ex. Range.
Shillong

5S. N. Meciraba.

Do

Anu SIqugglmg, Unit,
Imphal Customs Division,

| Cllm'achandpuf PP

Imphal Customs Division.

56. | T. Nungshi Singh

Technical Branch,

Imphal Customs Division,

Anti SmugglingUnit,

Wfﬁi’*f.&{*"

MLt

Imphal Customs Division.

Continued on next page.
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M. K. Goswani. C.C. Cell, Customs Hqs. Sutarkandi L.C.S.
Shillong. Karimganj Customs Division.
58. | P. L. Sinha. Nagoan Range. Ferryghat L.C.S.
Guwahati C. Ex. Division. Kanmganj Customs Division.
59. | Ms, C. Shome. - Silchar I Range. Technical Branch,
Silchar C. Ex. Division. Karimganj Customs Division.
60. | Salil Bhattachariee. Tinsukia 1 Range. Anti Smugeling Unlt,
Tinsukia C. Ex. Division. Karimganj Customs Division.
61. D. Roychoudhury. Borpata Range. ‘ Silchar C.P.F. .
Guwahati C. Ex. Division, Karimganj Customs Division,
62. | Jayanta Banik. Technical Branch, Anti Smuggling Unit,
C. Ex. Guwahatj Karimganj Customs Division.
63. | Abdul Rouf, Nagoan Range. Badarpur C.P.I\.
Guwahati C. Ex. Division. Kanimganj Customs Division.
64. | T.C. Mahanta. Jorhat Range. Do
Jorhat C. Ex. Division
‘| 65. A. Roychoudhury. Silchar C.P.F. Dhalai C.P.F.
/"" Karimganj Customs Divisjon. Karimganj Customs Division.
A .
\§§/ | S. Scen. Anti Smuggling Unit, Dharmanagar C.P.J-,
KRanmpanj Customs Division, Kanmganj Customs Division.
(67, | B.C. Naih Chapaguri AJL. Bhanga P.p.
| A Dhubri C. Ex. Division, .| Karimganj Customs Division.
(68, | Ms. S.-ifllaltaclmrjcc. Silchar Range. T Technical l}m-m.hw T
_ wommme | Bilchar C. B Division | Karimganj Customs Pivision,
69. | B. Bhattachagjee, B e ol O —
Silchar C. Ex. Division Kanimganj Customs Division,
70. T. C. Roy. Badarpur Range. Tillabazar P. p.
_ Silchar C. Ex. Division Karimganj Customs Division.
71. P.‘Ehakrabony. ﬁ-P.B.C. Range, Silchar C.P.F.
L Guwahati C. Ex. Division Karimganj Customs Division.
72. | . Das. Ferryghat L.C.S. Dhanmanagar C.P.JF.
T e R20MEAN Customs Division. | Karimpganj Custorms Division.
B NN Roy, T Do T

Karimganj Customs Division.

APROTTT

Continued on next page.
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6
" [74 T B.B.Dm, APRO. Ferryghat L.C.S.
L : Karimganj Customs Division. Kanimganj Customs Division.
; | j :
75 Sujit Bhattacharjee. ' Law Branch Customs Hars. Ferryghat L.C.S.
| ' Shillong, (| Karimganj Customs Division,
76. | Tapas Bhattachzu‘jccl C. Ex. Audit, S_fiii]blxg. Silchar C.P.I\. o
P l ' Kanimganj Customs Division. .
O
i 77. | G.P. Das. Mangaldoi Range. Do
Tezpur C. Ex. Division.
78. | Ms. V, Muivah, A/S Unit Disposal Unit
Shillong Customs Division, Customs Iqrs. Shiliong,
79. | Ms. K. P. Laloo. Inspection Cell, C. Lx. Hgrs. Prev. Unit, :S‘ﬂl.n.iallong.
i Shillong. ‘
DR A. M. Paul. C. Ex. Hygrs. Audit B}Eﬂax, Customs T?c.lf/_/\dfliqrs_ —
R Shillong, Shillong,

i L |G C Sharma, C. Ex. Teclmical Branch Bholaganj 1.C.S.
. Guwahati, ~ ... Shillong Customs Division.
82. | Ranabir Chakraborty. P.B.C. Il Range. C.C. Cell, Customs Haqrs.

! , ' Guwahati C. Ex. Division. Shillong.
!
TB. D. K. Chetri. Ichamati P. P. Customs Hqrs. Law Branch,
. Shillong Customs Division. Shillong.
84. | V. Angami. Appeal Branch, C. Ex. Hqrs. | Ichamati . P
_f____* Shillong, _.|. Shillong, Customs Division,
85. | Sandip Dutta, o

Cusloxnswfl-q.{'{- Prev. U nit,
Shillong,

éf’é’."’t’cil."éu‘s'u;ni;'1i{l.igf"”' '
‘Shiltong.

Telecom Wing Customs Hqrs.

Shillong.

30. | A, Pothmilong. C. Ex. Hqrs. Audit Branch Jowai C.P.F.

' Shullong. ' Shillong Customs Division.
87. | P. K. Saikia. Nagoan Range. A.P.R.O. Customs Tqrs.

L Guwahati C. Ex. Division, Shillong.

'88. | R. V. Basaimoit. : | Customs Statistics Branch Customs 1iqrs. Prév. Unit,
. . Hgrs. Shillong, Shillong.
89. | Bikram Shankar, C. Ix. Hyrs. Shillong, | Do
i .

90. [ S.P.Dam Roy.

Customs Statistics Branch
Hyrs. Shillong,

Continued on next page,




LY R,
e —— . . .

7

92. (D. Rynthat]u'ang Custom Hgqrs, Prev. Unjt,

COMM]

9L [Ms K M Sylemiai, CIU-VIG Branch G, By Anti Smuggling Uyt
, _ Shillong. A L

‘ Shilloxig Shiuong CuslomsDiVision. ‘
| Anti Smuggling Unit |

| Dimapur Custonig Division, ] Dumapur Customg Division.

SRD RN S, P
—————— + :: D,]

Shillong Customs Division,

| Customs Technical Branch

La.\'"v/D‘.i;p“osal Unil,r

i Sd/. :
(K. K. DAS)
SSIONER OF CUSTOMS

 NORTH EASTERN REGION

sl Uahalion,

SHILLONG



The following officers in tjic gr
, Eastem Region, Shillong are hereby

Shillong

1. Sri G.C. Debbarma
2. *“ S K.Decbnath
3. “  Kartick Sarkar
4. “ D. Chakrabarty
5. “ C.DBiswas

6. Mrs. R. R. Bhowmik
7. Sn T.K Scn

8. “ R.Hazarka

9. “ I1Das

10. Mrs. P. Biswas

11.  Sn Laltawnliana

12. Sn L. Krelo

13. “ A K.Das

14. St S.K. Saha

15. % B.XK. Saikia

16 * N.R Choudhury
17. *“  D.J. Sinha

18. “  A. Hussain

19. “ 1. B.Shama
20 “ N, Bhattacharjec
21, " H. Goswami

22, S. Goswami

23. Sri K.K. Malakar
24, * A. Adhikari

Keliferda. lev. R lallon

AGARTALA CUSTOMS DIVISION

Agartala Airport P.P.

Do

Anti Smuggling Unit.
Disposal unit

Technical Branch
Technical Branch
Anti Smuggling Unit.

Agartala L..C.S.
Sonamura C.P.F.

Anli Smuggpling Unit.

AIZAW], CUSTOMS DIVISION

' Khawzawl CPF. .

DIMAPUR CUSTOMS DIVISION

 Anti Smuggling Unit.

Law & Disposal

GUWATLIATI CUSTONMNS DIVISION

Anti Smugpling Unit.

Law Branch.

Ghasuapara 1..C.S.
Tcchnical Branch,
Ghasuapara L.C.S.

Mankachar P.p.
ICD Amingaon’
Tezpur C.PF.
Disposal Unit.

SHILLONG CUSTOMS DIVISION

Dawki L.C.S.
Bholaganj ..C S.

ade of Inspectors of Commissionerate of Customs, North
placed at the disposal of Commissioner of Central Excisc,

Continued on next page. P /t C/’ :



IMPHAL CUSTOMS DIVISION
el LU DIVISTION

- 81 L.N. Kham

25, “ AK Chakrabarty :
21, % " T1o0. Haokip
28, ¢ L. H Haokip .
2. ¢ T.C Ngulldloma_ng
30. “  P.Roben Singh _
3. “ R K Sumhandrq Singh
32. " L. Simte

3.« ¢ Zomingliana -

34. S H.Pp. Roy

35, ¢ R. K Das

30. « J. Mazumdar

31. % 1.G. Paul

3R -« pp Kujar

. Alokcesh Dey

‘“ T.B. Bhattacharjee
4..“  P.Borbora

4. “ R Chakrabarty
4:. " S K. Duita

4. S.Deb .

45. “ ' P.Ghosh

46. ©  B.K Bhattachadgc
47, « M.P.Acharjcc

48 Sn Swarup Sharma
491 Ms. T. Shylla

50 Sn Swapan Kr. Roy

. —_— .

MW~WW%

CUSTOMS HEADQUARTT

Anti Smuggling Unir.
Moreh C.P.IF.
Churachandpur p.p,
Moreh C.p.J,

Anti Smuggling Unit.
Technical Branch,
Pallel CP.F.

Moreh CPF,
Churachandpur p.p.

KARIMGANJ CUSTOMS DIVISION ‘

Technical Branch,
Silchar C.p.F
Anti Smuggling Unit,
Badarpur C.p 1.
Dharmanagar C.PF.
Do
Ferryghat L.C.s.
Badarpur C.p.,
Anti Smuggling Ui,
Bhanga p p.
Sutakandi L.C.§.
Technical Branch,
Fulertal C.p.J7,
Tillabazar p.p,

RS OFrKICK

Disposa] Br.
Hars. Prev Unjg
Technica) Branch.

Sd/-

(K. K. DAS)
COMMISSIONER OF CUSTOMS
NORTH EASTERN REGION
SHILLONG

Continued on nexs page.
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GUWAHATI BENCH

0.A.NO.44 OF 2000

Shri K.K, Malakar- .
esesApplicant:
-VS=

Union of India & Others

.s s R@€spondents

'IN THE MATTER OF

Written stagement submitted by the

Re spondents

WRITTEN STATEMENT

The humble respondents beg to submit.

their written statement as follows :

1« That with regard to para 1, the respondents beg
to state that the applicant has completed 9(Nine)
yYears continuously. in Customé except ﬂ}mnths in

’ Central Exéise. As per transfer policy ;prder No.1/93
dated 16.06.93 the staff from Central Excise to

CQustoms will work in Customs formation for a < - -

’a
L)

- &
C.A T, Guw:tzt Lorcth

e
o



period not exceeding 4 years with a maximum 2 years in

. @ station,In the instant case, the respondent begs to

state that he has followed the aforesaid order while
Estt.Order No.03/2000 dated 28.01. 2000 where-under-Shr.i

K.K.Malakar is also released to Central Excise. Copy of

Pote 6:6-93
the Es%eb}g-/yﬁamem Order. dated 28642090 enclosed as

Annexure—I.fwa@ 2 4WM v ol 2§ 2000
M Gy o0 oy ANNExc/m 7:

2. That with regard to para 3, 3the respondents beg

to offer no comment,

3. That with regard to para 4, 1, the respondents beg
to state that the applicant was transferred from Dawki to
Bholaganj vide order No, 22/99 dated 16,11.99 on admini s=
tm:tive exigency and smooth functioning of the Comm:L ssio-
nerate, However as per the directicn of Hon'kle Tribunal
vide orderr dated 13,12,99, the authoxity has reviewed his
case while disposing of the representation and released |
his name to Central Excise since he has completed 9(n1ne)

vears in Custzoms except 4(four) months in Central Bxcn.se.

- Farther the respondents beg to state that the Commi ssfione r ‘

of Central Excise who is the Cadre controlling authority of
both Commi ssionerate, has issued a5 b.o.letter No.I1/3/6/~
ET.III/99/152 dated 21-01-2000 for exchange of officers

from Customs to bentral Excise vice-versa wherein the

- hame of Shri K,K.Malakar was al so included and in response

to that letter along with otherfofficers as per noms he
has been released to Central Excise, It is very much clear

that contrary to what was alleged by the applicant, there

cee3/~
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is no malafide intention.(Copy of D.O.letter enclosed).
Ccfh 7 D-o Lir otf. 2, . /-_,’200' & ANNEXUAE- /r,:, \

4, That with regar_t_i ‘“oo para 4.2, the respondents beg to |
state that the Circular C. No.n?fe%) 20/RT-I111/95/60975~
1037 dated 21.09.99 issued by thelJoiht Commissioner(? &

- V) » Customs and Central Excise, Shillong is a gene.ral
Circular calling for option .for' who have completed the
tenure in the same statioﬁ/office and in Customs and
centrallEkcisé for acti@n\ to be init:i:ated _fbf the Annual
General Transfer: As per the guidelines referred to above
mentioned Circular, it is clearly mentioned that the
Officédrs who have completed 4(four) years in Customs forma=
tion is also‘ due for transfer., IIn the instant casep the
applic‘ant has completed 9(nine) years in Customs formation
except#(four) months in Central 'Exclise and therefore the
mame of the Appli’cant was relea.se to Central Excise. In
this redgard reference fnay be drawn on 0,A., No.231/99 dated |
24.11.99 in which the Honfble CAT,Guwahati Bench passed a-
judgment and-vheld thét -“thev pxemémre transfe‘r of an
eml_pl‘.oyee can be directed by a Competent Authority if admi-
nistratively required and the administrative necessities
are best known to the authority concemed and he is the

" best judge how to meet such necessities, *(Copy enclosed) .
Cpy of ehedoh oM.l 9.9 anl % Sl oy olf: 24N 77

A 0SR-3 [9F e ANVEXURES N an ol r\\l”""’é‘%

5. That with regard to para 4.3, the respondents beg to
state tbat as pointed out earlier there was né vidlation
of the pmfessed noms, It pay be mentioned that while he
was posted at Dawki Land ,CLisfoms Station from 'Karimvganj he

~ never raised any objection about the shifting of his old

"f4/-



35

aged parents there, and such it is clearly understood

that his posting at Dawki Land Customs Station which is

a sensitive posting served his very interest and purpose,
Eurther his»parents as well as his school going children
never stayed with him at Dawki and hence allegationé is
bsseless and riduculous. Thé éuthority has got every
right to shift any officer to a kess/non sensitive place
in public interest and in matter of putting%pbsting
right person in Atherightv place apart from tangible ele-
ments a major factor of influence is the Commossioner's
perception of whether from the anti-Smiggling point of
view that continuance of an officer posted in the place/-
station will be required or not. It may be mentioned here
ltiat the applicant has managed'almmm

[ R S

one sensitive to another sensitive post:mg whereas .the
—

stadding c:.rcular/lnstruction 131/89 pointed out that an

-m/r

officer who has completed 2(two) years or above should be

shifted o a less sensitive/non sensitive place,Therefore,

the application is léable to be quashed and disnlslsNeTi.

et 9 ay /;N,ufxuﬁf \/l

6. That with regard to para 4.4, the respondéents beg
to state that the 1st financial up-gradation under A.=.P.
Scheme was given to the applicant not on the basis of the
quality of his service ‘rendered in the department but it
was conferred as per noms that he has complete‘d 12 yvears
along with a number of other officers, hence the A,C.P.
has no link whatsoever with the transfer issue, Therefore,

the application is liable to be quashed and dismissed.

el 5/-
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7.  That with regard to para 4.5,

: the respondent also beg to state tlaat in
- the earlier Transfer Order the applicant was transferred
to Bholaganj L.C.S. on administrative ground in compliance
with the Ministry's Order J.ssued vide D,0. No, V-500/63/98
dabed 4.3,98 and to make the administration more efficient
Now, in the present context, for the sake of better
admini stration, keeping in'vieﬁ. of Hon"ble. Tribunal Order
dated #3.11.99 as well as other prevailing Rules and
various decisions of the Hon'ble Apex Court including the
Fundamental Ruies the aui:hor:_i.ty has decided to release
the name of applicant from Customs to Central Exci se
since the applicar.xt has not only completed the 4(four) |
years tenure but9(nine)years at a strech. The action
taken by the authority dunng Annual General Transfer in
this respectiis not contrary to any Rules and guideline's

as mentioned in the forego:th paragraphs.

ad %Mw an ANAIE)CU(ZE— \/H
8. ‘That'with regard to para 4.6, the respondents beg
to state that:the gacthe nahe bfgthe applicant has been
released to Central Excise,'formation as stated abowve and
pla_ced unde r thé control of the Commissionerate of I ' go
Central Excise, therefore, the coﬁtinuance at Dawki L.C.S.
. under the Cus&:m formation by the applicant does not ari se,

2

-

"9,  That with regard to para 4,7, the respondents beg
W state that in compliance to the Hon'ble Tribunal Order,

the applicant was allowed to continue &t Dawki L.C.S. till

y
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the comprehensive review and subsequent issxl-ance of the
recent released order dated 28.01.2000 as stated in “the
above paragraphs in pursuanceof the D.O.letter Nc>'.II.4/-3/-
6/ET.II1/99/152 dated 21.01. 2d00 from Central Excise to
Customs regarding exchange offofficers was effected.’ So,
issue of a séparate order to di‘spe-rse of the representa-

tion in question does not arise,

10. That with regard to para 4.8, the respondents

B . . ‘
beg to state thati the applicant has gone on eamiat’é. f.

08.12.99 i.e. before passing order cf Hon'ble CAT,

| Guwahati Bench on 13.12.99., The applicant has joined in

Dawki Land Customs Station after availing eam leave in

, By
the month of February, 2000 only. Honouring the Hon'ble

CAT order 13.12.99, the respondent has not passed any |

order obstructing the joining of the applicant. However,

he has been release to Central Excise afterwards on his

joining as pér noms followed.

11. That with regard to para 4.9, the respondents beg
to state that the Hon'ble CAT,Guwahati Bench has direc-
ted the i'espondent No.2 vide order dated 13.12.99 to

dispose the representation of the applicant as eai:ly as

- possible at any rate within a period of one morith from-

the date of receipt of the order, After éaneful, examina=-

tion of the representation and the total service period

" of the applicant in Customs formation it was found that

the applicant has rendered maximum period of servide in

eesl/-
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- Customs formation and hence it has benn decided that

his service shall be placed at the disposal of the
Commissioner of Central Excise for posting in Central

Excise fonnation. '

12, That with regard to para 4.10, the xespondents
beg to state that. the appllcant has stated that the

respondent No,2 & respondent No.3 is a different

Department whereas Customs and Central Exci se is belong-

ging to same Department under Central Board of Excise &

Customs under Ministry of Finance, Department of

Revenue."Hence the applicant wanted to 'mislead' the court.

to get favour and as such aopllcatlon should be di smi ssed,

13, That with regard to para 4,11, the 'respondents

beg to state that the aﬂ.legad:i:ofwofcgmss malafide in |
placing the name of the appllcant at the disposal of the
respondent No.3 is baseless ‘and does not arise, since

the applicant has already completed 9(nine) years in

_'.Customs fomation except 4(four) months in Central Exci se

gnd will be evz.dent fmm the discussion in the foreoomg

Copy 7 Hv:y@v} 7 0%/61\7 £ ANNEX uRE~ M
14'. " That with regaz:ﬁ to para 4.12, the reépondents |
beg to stabe that they:mest respectfully s.lbmits that

the respondent has the highest zegard for the Order of
Hon"ble Tribunal and there is no deliberate attempt to

disobey the order of the Hon'ble Tribunal #nstead the

«es8/-
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respondent has acted in accordance with order as referr-

ed above.

15,  That with regard to para 4, 13, the re spondents

beg to state that the statements made in this para is

same as stated above in para 9 sbove,

16+ That with regard to paras 4, 14 & 4,15, the
xespondents beg to state that the Hon'ble CAT is there-
fore prayed to {kinto the fact;s of the case judiciously
as the transfer was made on admini étrative exigency and
in public interest for the smooth functioning of the
administration,d € may not Kerdut:of Place to° mentioncthat
thatnthe respondents No.2 is responsible for the good
administration of all the Customs offices which comprises
seven states hence for trangpazendy. aﬁdte:ffécztiyé functio-
ning of the Customs fenmmation, sensitive postin‘g was
reviewed as per the direc tive of the Chief Vigilance
Commi ssioner as alreaay stated above, The Hon'ble CAT is
prayed to dismiss the application in the interest of

good administration.

17. That with regard to para 5.1, the respondents begs
to state that the order dated 21.09.99 is a general

circular calling for option which has al ready .been dis-
cussed above, In the case of the applicant the transfer
order was issue on administrative exigency and public

interest and also on the grounds of prescribed noms. of
transfer from Customs to Central Exckse after completion

-

cee9/m
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of 4(four) years of tenure‘. Therefore, the argument
of the applicant regarding tenure of posting is baseless
| .ahd-not legally entertainable.(Histoxry of posting

enclosed).

18. = That with regard'to para 5.2, the resp_ondent;s'
',bleg to state' thaf there is no discﬁmination in the
transfer order, in fact the respondent Né.z has never
cc;me écmss the applicant personaliy. The transfer
- order was made purely on administrative exigency and
public interest based on records and transfer norms

Al

& quidelines,

19. ~That with rega'rd to para 5.3, the respondents
beg to state that the statments made in this para is

same aé stated in para 9 above,

20, ~ That with regard to para 5.4, the respondents

beg-to state pmkkdkaem that the petition of the appli-
cant does not have any merit and is requested that his

alleged petition may be dismissed and the stay order
vacated immediately to facilitate the Govt, department
for émootﬁ functioning of the adzninistration. The re
was no .any violation of the Govt. guidelines and no
hardship caused on the applicént as allegéd. Further,
the trgmsfer order issﬁéd by the respondent No.2 in
public intebeﬂ and do no.t violate any of the iegal‘a
right of the applicant it is entirely for the employer
to decide when where and at what point of vtime a

 public servant is required to be transferred from his

..Q
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pmsenét place of posting, In the case of Union of India
VS, H,N,Kirtania 1989{ii) ATC, 89, the Apex Court ruled
" that ik is not open to the Court to interfere in trans-
fer of an employee unless the same is malafide, illegal

or in violation of statutory rules.

21, That with regard to para 5.5, the respondents
beg to state that the applicant oh his transfer to
Dawki never abjedted to the same. Now he has raised the
plea with the sole purpose of making out a case. Since
Bis lod aged parents and children are living at
Karimganj there is no questlon of their being effected

. by the transfer order. Further, it is also mentioned
here that the gpplicant has been posted at Shillong vide
:Estt. Order No.16/2000 dated 04.02.2000(S}.No.44) issued
by the Commd ssioner of Central Excise, Shillong. Though
" ¥he reasons as cited by the applicant are contrad;ctozy
of his staying at Dawki his willingness to continue

service in Dawki appears to have some wvested interest

which is best known to the ajpplicarit.
C 7 W/Q"“ olh . 4 ;2' ;\OQO M W&Q M
aﬂﬁ )y ANNEXURF- /x

22, That with regard to para 5.6, the respondents
beg to state that the plea put forward by the applicant
regarding:his fam:'rlly problems is not sastainable as all
his family z.ncludlng old ' aged parents are staying. at
Karimganj as such hlS transfer from Dawki to Bholaganj

does not effect his family at all, as the distance from

00011/"
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Karimganj to Dawki and Bhplaganj are almost same,
Moreover, the question of the shifting the mchool’

going children does not arise since the applicant.

{145 n6%8r e¥¥ed to shift his family from Karimganj to

Dawki, Further, vide order as stated above lie has been

~posted to Central Excise, Shillong which is well commu-

nicated and near to Karimganj. Hence, his application
i-s motivated, baseless just to mislead the Hon'ble CAT.
Hence his application/petition may be d&ismissed forth-
with to save the valtiable time of the Hon'ble CAT and

Department as well.

23. That with regardto to para 5.7, the respbndents

beg to state that the applicant has been shifted to

. Bholaganj Land Customs Station temporarily pending of

bis release at the disposal of Commi ssioner of Central
Excise. It is once again stressed before the Hon'ble

CAT that the gpplicants alleged petition may be

di smissed forthwith and stay vacated since he has

élready been released to Central‘Excise as per noms,

24. That with regard to para 5.8, the respondents

beg to state that the they do not agree with the
allegation raised by the applicant as has been stated

in the foregoing pragraph.

25. That with regard to paras 6 & 7, the respondents

beg to offer no comment.

cesl2/-
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26, That with redard to paras 8.1 & 8.2, the
relsponde'nts -beg to state that the applicant is not
éntitled to any rekief whatmevér as prayed for., It is
further admitted thakt the léw relating trmasfer Has
been well settled by the Hon'ble Apex Court that unless
the ordér of transfer is malafide or issued in viola-
tion of statutory rules, no coutt should interfere with
such tran'sfer order, anyv.pemonal‘difficulties are the
mattelr to be takén up with ihe'hig'her authoritj} of the
department,

-

27, That with regard to para 9 the respondents beg

to staté--zthat in view of the above position of las' and

facts, the applicant is not entitled to any interim

relief and the ingerim stay so granted is liable to be

vacated and the application is liable to be dismissed.
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VERIFICATION

I, Shri Voratia W, Asswtint™ Gnmmmusilonr,

be1n<§ duly authorlsed do hereby verify that the statements
. e
| made in tha.s wrltten statement are true to my knowledge

belief ang J.nfonnat'ion and no material fact has been

suppressed.

And I sign this verification on this the &™

day of Masnecly, 2000.

DECLARANT ~c%
Assistant Commissioner
Guwahati Customs Division

' : ' GUWAHATH
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’QNNEX Uﬂ[,l June 16,1993
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ORDER NO,1/93

Cubi Allesstgen. of M-u_l.,...,,m.,.“..‘m;,..cg_.,fi_ic,.,-c,v‘...,.u;,j —.
Centrail Excise;Shillong  ahd Collettor- o
_”m.°05t°m5"(PfGYe"tive3foNiJ1@ng¢f~jyrr::wr:~

‘3.3 The Collector, Customs (Preventive) will ﬁ'cof:eépondingiy

With the issue of Ministry's office Order Ho,98/93
dated 3#.6.93(F.No, A-32012/18/90-Ad.11) under which &
separate Preventive Collectorate of Customs has been
¢carved oSut of the existing ColleﬁtorateuofuCustbmeuand.ﬂnm
Centras excise, sniliong, it nas become neacessary to
redefine the jurisdiction and functions of the. two
Collectere baged st Shilleng and to re-ddstributs ths
existing staff between the two Collectors,

i, The two Cullectors wilt nuw ‘be re-desiynsted as - -
Collector of Central Excise, Shillong and Colleator of
Customs (Preventive), Shillong, and the two Collectorates
will be known as Gollecterata of Central Fyedse,. Shillong
and Collectourata of Customs (Preventive), 8hillong,

3.1 The jurisdiction of either Collectorates will cover
the States of Assam, Meghalaya, Arunachal Pradésh,Mandpur,
Mizoram, Nagaland and Tripura, : )

3.2 The Collector, Central Excise will look after the
entire Contral Exoioe work within hie Colloctorate, .0,
collactian af Cant.ral BedAan Ravenuan Ang QhrsA, Talaing

of .Demands, réecovery-of Csntfal-Exciac-krreérﬁgaént&&~-~
Evasion work of.cCentral Excise, Adjudicatdon of Centrsl
Bxcise cases, Review of orders in Adjudication paswed by

and all Court work pertaining to Central Excise. He will
exercigse over-all supervision. over the Ceptral Excise.
Divisions and Ranges including Administration and Audit
functionsg in hig Jurigdiction, S

look after:the entire work of.Customs withiff his Collec~
torate i.a. planning of Anti-Smuggling and Drug. Tratficking
work along the International borders of Bangladesh,Myanmar,

"Criine anc¢ Bhutan and the adjacent areas thereto,. {ncluding

all areas within his jurisdiction, performing Custdﬁs

work arising out of' any Imports from and Exporis to the ---
aforesaid and other coui.tries, collection‘of'Cuqtoms

Revenue, disposal of goods confiscated under the. Customs

Act and NDPS Act, racovery of Customs dutias, arLsarec, ,
review of orders passed Ly the Additional / Deputy /Asgistant - r

Collectors-of~Customs under the Customs. Act, Adjudication .

.and the Tribunal, all Court Matters relating to Customs

Y
T oy

i

-8f-cages under—_the. Customs. Aet, -filing-of-Appeals- againss - - S
nrders"paswed-underfthe—cnstoms*xct“by“cdllectorf(hppeulx)W““'“*‘““"‘



and Narcotics, Adniinistration matters Telating to
Customs, Narcotics and staff deployed din the Cuatdimg -~ - 4¢
: Collectorate, Audit, Conputerisation; and all othar )
- matters pertaining to Customs, He will exercise

overal) énparujijan-wvur~;}]-the'fMatom:~niv&3,ﬁnn ;
dn nis jurisdicrion., He will also process and sanction
41)l rewards cases on the Customs side, .

4, All logistics in terms of Vehielsa, AAms and:
fAmmunitions. Metal Detectors, othervAnti—SmQleing
“equipment etc, earmarked for Customs work will atand
immediately transferred to ‘the Collectorate of
Customs (Dreventivc), Both C A s

. [
together immediately to work out tha same., o

5,1 Establishment/Vigilance etc. 1 In so far ‘as
‘AMdninIstration is concerned, the two Collectors
will be supported by common Establishment and.
Vigilance Sections, 1In so far as the executive
and operational staff {8 concerned lies 4in the
grades of Superintendents, Inspectors, Drivers

and Sepoys, the two Collectors will conduct a joint
exercise of transferring thesge staff enblock from
Central EBxcise to Customs and vice-versa, once

in a year , 11 Staff so earmarked for transfer

. from Central Excise to customs will work in the
Cusluus furmacions for 8 period not exceeding 4 years,

with a maximum of 2"y®3rs Th s st:ticn;~-Appr-}u- : -
of the PrimcIp Ttor w to be taken if
~an officer has to be Yetained in the Custons Collec=

torate in excess over ‘the period of 4 years, '

Custeoms Collectorate will be done by the Co{lectbf 5
of Customs(Preventive) ang likewise on the Central
Exclise sdue, Ly wue CollecLor of Voull bl batiitne ;-

6.2 Al transfers and postings of stagf within the

5.3 Complaints ang Vigiilance matters pertalning
to the &taff wily hé-!nnkpdmintnnhy.thnﬂrﬂspﬁéﬁiva' :
Colleo;o&s-and—dizeotions—@éx—dieaiﬁl#na#y—&otion~———~~;_
,9iven by them, : . ST -
i . . ot
6, Financialgnowersx Stops are being taken to
;@armark & gseparate budget for the Customs (Preventive) .
Collectorate and whidh will Se Speraled- Uy~ thg= -~ —ao ..
Cullevios ufvcuaLams—i¥1erbmeﬁr&?w-frho‘QXLSf‘%cceck':“?‘
Officer will maintain two Budgets viz, the Centra)
Excice Budgeot and thg Custcmx~2udget,,whieh~&4f7-‘
‘Operated by the Fespective Collectors, L

' Voo

‘.; ‘ L L | l .
e ’ '
. . :

: (R K. THAWANI) A )
PRINCIPAL COLLROTOR AR cudroms
& CENTRAL BXCIOE,
© CALCUTTA -+ - - - .

-‘o'.oooop‘/3 '

. et

LG



2.

boil////’// Copy forwarded tog
), Shri B, Sanraran Member (CX), Central Board oi
‘ Excise and Cnefomc-New Dolhi. .

ll .f
| )1
- 0@, 0 «/c;/P(»GéL/QE
Dt ), gqg

Shri B,§.Rastogi, Member(P&V) Central Beard Ot
Excisa & Cust¢ms. Now Delhi. L ;‘ .

Shri K Viahwanathan. Hember(As) Central Board

" of Excise & Customs, New Delhi.»‘ iz ;

Director-General of Revenue InLelligence,‘D'
BIOCk I.P.Bhawan, I.P. Estate, New Delhi 110002

-Director-General(Anti Evasion), Central Excise.

West Block VIII,Wing No,VI, 2nd Floor R K¢Puram.
New Delhf-110 oss. - !

i
Shri V.Lalvula, Collector of Central Excise Shlllong

Shri Dalbir singh Colluutur of | Customs(Preventive)
Shillong, | e
|

. . |
P.C.Unit, Caleutta. ' 4

Shrd Subash. Chander, Collector of CUStONB(PFéVenLI\?

West Bengal,Custom House,M.S. Buildinq¢1§/1 Strand
Roaaq, Lalcutta-?OO 001, . \(\ i
W

\\\
(R.K. THAWANI)

PRINCIPAL COLLECTOR OF CUSTOMS &
CENTRAL. DXCTAE 1 . CALCUTTA

s
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- OFFICE OF THE COMMISSIONER OF CUSTOMS

! o & NORTH EASTERN REGION ‘
RO SHILLONG.

ORDER No. 03/2000 ‘
Dated. Shillong the 28 Januarv, 2000.
'\ Subject:  Transfer and posting, rotation and adjustment in the grade of

Inspectors — Orders Regarding. -

The following transfer and posting, rotation and adjustment in the grade of Inspectors of
Commissicnerate of Customs. North Eastern Region. Shillong' are hereby ordered with
immediate effect and until further orders.

SL : : o Place of posting. _
No. - Name of the Officer From ' | To B
. S Shri i } -
<01, Balaram Pegu.. : Sibsagar Range. , { Agartala Airport.
' * Jorhat C. Ex. Division ' Acartala Customs Divigion,
02 . Dulal Bhowmick. i Agartala Range. | Do
; - - . .
» Silchar C. E. Div. !
. i !
03, S. Mazumdar, | Do ! DHP Unit.
. 1 I . . e
e ' L 1 Agartala Customs Division.
| 1 tala L heioms LAV
04, S, K. Chakeaborty. : Do o : Disposal Unit o
? 7 " ! Agartala Customs Division.
03, M. L. Choudhury. 5 Do }ﬁi'cclmical Branch o
o L o ' Agartala Customs Division.
6. S Misra 7 Nakum Range : " Do
Tinsukia C. Lx. Division. ' L

T
" DHP Unit
« Agartala Customs Division.

Agartala Range
Silchar ¢, . Div,

075 AL Bamih.

AN Ratan Chakrabory, Khowat 1.5, Aganala 1.C.S.
Agartaia Customs iVivision, - Aeartala Customs Diviston.
- N o : Continued onarext page.
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109, | D. Mazumdar. Sabroom L.C.S. DHP Unt,
' Agartala Customs Division. Agartala Customs Division.
10 A. T. Livingstone. Agartala Range. Do
Silchar C. E. Division. - |
1L ; A. Choudhury. DHP Unit | Khowaighat L.C.S. |
. Agartala Customs Division. Agartala Customs Division. l
’ i
12. | B. Bhattacharjee. Bishalgarh P.P. [ Srimantapur L.C.S ;

‘Agartala Customs Division.

“Agartala Customs Division.

"13. ' B. H. Dutta, Muhurighat L.C.S. Bishalgarh P.P. .
— , e e Agartala Customs Division, Agartala Customs Division.
| | ‘
©14. | D. Modak. Statistics Branch Central - Sabroom- P.P. in addition |
! ’ Excise Hgrs. Shillong Monubazar P.P. '
) !
15. | Babul Mazumdar, Divisional AE Unit [ Muhurighat L.C.S. i
: Guwahati Agartala Customs Division.
i , - i
16. | Dongginlian Lunglei P.P. Khazawl CP.F. |
‘; i Aizaw| Customs Division. Aizawl Customs Division. |
|
17. . P.K. Neihsial APRO. APR.O. |
Customs Igrs. Shillong Aizawl Customs Division. |
i f
18, | M. Guitc. Serchip P.P. Disposal Branch :
L Aizawl Customs Division. Aizawl Customs Division. :
9. E’L. H. Fethrem. i Silchar C.P.F. A/S Unit. . S
; Kanmganj Customs Division | Aizawl Customs Division. !
_. ~ |
20, | T. Ginkhanmong . APRO. | Khawzawl C.P.F. |
' : i Aizawl Customs Division. i Aizawl Cusloms Division. o
. ' 4 ' N )
21, L. Hmar. Khawzawl C.P.F. Serchip P.P, '
. Aizawl Customs Division. Aizawl] Customs Division. :
22, 1 A. Bhuvan. Technical Branch, Anti - Smu‘gglring Unil ,
; ? Dimapur Customs Division. Dimapur Customs Division. |
- ) I !
‘23, C. Baruah. { Tinsukia Il Range " Law/Dispogal Branch.
Tinsukia C. E. Division. - Dimapur Customs Division
247G Simte. T Nampong L.C.S. - Anti - Smuggling Unit

_ Dimapur Customs Division.

i 'Dimapur Customs Division.

[
1

Confinued on next page.
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L. Happysbn.

25, A/S Unit Nampong L.C.S.
Dimapur Customs Division. Dimapur Customs Division.
2. |P.K. Taye. Law/Disposal Unit. ' AJS Unit
Dimapur Customs Division. Dimapur Customs Division.
27. | P. L. Saikia, Tinsukia II Range Technical Branch.
‘ | Tinsukia C. E. Division. Dimapur Customs Division.
28. | Ajoy Ghosh. Audit Branch. - A/S Unit.
{ Guwahati C. Ex. Guwahati Customs Division.
29. | H. C. Sharma. Nagaon Rz‘mge.‘ Tezpur C.PF.
Guwahati C. Ex. Division. Guwahati Customs Division.
30. | Madan Baruah. Lamding Range. Ghasuﬁparé L.C.S.
Guwahati C. Ex. Division. | Guwahati Customs Division.
31. | Ms. Karabi Das. A/S Unit. “Technical Branch
9 Guwahati Customs Division. | Guwahati Customs Division.
32. |G.C Mandal. ' Barpata Road Range Mankachar P P
- Guwabhati C. Ex. Division. Guw ahatl Customs Division.
33, | P.D. Kakaty. A/S Unit. ICD. Ammgoan,
Guwahati Customs Division. Guwahatl (,ustoms Division.
34, | N. Nandi, Jagiroad Range T ezpur CP. f o
Guwahati C. Ex. Division. Guwahati Customs Division. |
35. |J. M. Bora, APRO. Anti ‘Smug:gling Unit
Guwahati Customs Division. | Guwahati Customs Division.
36. | B.R. Boro. _ Chapaguri AE - Daranga L:.C_:’S.
1 Dhubri C. Ex. Division Guwahati Customs Division.
37. | D. Deka. Tura CPF. DaluP.P.”
Guwahati Customs Division. | Guwahati Cu’toms Division.
38. | D. K. Mahanta. Dalu P.P. | TuraCP.F. ¢
Guwahati Customs Division. | Guwahati Customs Division.
39. | Swapan Das. P.B.C. I Range. TAPRO.
Guwahati C. Ex. Division. | Guwahati Customs Division.
40. | D. Chakraborty. 1.C.D. (DEEC) Amiingoan A/S Unit. . &,
Guwahati Customs Division. . Guwahatn Customs Division.

(

Continued on next page.
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i1 | D.P. Bora Golaghat Range Customs Divisional Office
Jorhat C. Ex. Division. Guwahati :
12. | Arvind Kr. Singh C.C. Cell A/S Unit
Hqrs. Office Shillong Guw ahati Customs Dmsxon
13, | C. K Chanda " Dhubri C. Ex. Division Baghmara LCSi
' ' Guwahatl Customs Division.
14, | Ramendu Dutta. ' Olo. the Commr. of Appeals ,1\4ahendrag‘ang-ﬁ.‘9. -
Guwabhati. Guwahati Customs Division.
45. | P. Mahanta. DEEC (1.C.D) Amingoan Dlsposal Unit )
3 , Guwahati Customs Division. Guwahatl Customs Division.
7
6. /| R, Pathak. AE Unit Rangia CP.F.
Dhubn C. Ex. Division. Guwahati Customs Division.
"47. | A. Dutta. A/S Unit {aw Branch |
Guwahati Customs Division. 'Guwahati Customs Division. _|
. , : : __l
713, | Bhagirath Baruah. 1 C. Ex. Hars. Audit. "A/SUnit. ;| 1
. Guwahati Imphal Customs Division.
i ' o ]
) Stephen M. Thang. Disposal Unit. ‘: Moreh C.P.F. "
3 Aizawl Customs Division. Imphal Customs Division. \
1 IR |
: : ] : B
1 50. | S. Chakma. Jowai P. P. Do
s Shillong Customs Division. o )
i L
{ 51 T. K. Singh Dhalai P. U T Do
' - I\anmg:m_] Customs Division. | o
i 52, | K. R Nath. Valuation/Audit Branch, A/S Unit.
‘[ Dhubri C. Ex. Division. | Imphal Customs Division.
53, | G. Panmci Daranga L.C.S. | Pallel CP.F. B
'\_ Guwahati Customs Division. Imphal Customs Division.
54. | Sheikh Laloo C. Ex. Range. Do
Shillong ’
55. | N. Meiraba. Anti Smuggling Unit, Churachandpur P.P.
Imphal Customs Division. ‘Imphal Customs Division.
56. | T. Nungshi Singh Technical Branch, Anu Smugglmg Unit, ]
‘ ' Imphal Customs Division, Imphal Customs Division.

i
i

Continued on next page.
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, /57 *M. K. Goswami.

C.C. Cell, Customs qu
Shillong.

‘ Sutarkandi L.C.S.

Karimganj Customs Division.

58. [ P.L. Smha.

Nagoan Range.
Guwahati C. Ex. Division.

Ferryghat L.C.S.

hamngmtj Customs Division.

59. | Ms. C. Shome. Silchar IT Range. ‘ Techmcal Branch,
! Silchar C. Ex. Division. | Karimganj Customs Division.
60. | Salil Bhattacharice. Tinsukia | Range. [ Anti Smugeling Unit
‘ Titisukia €. Ex. Division. }\ariméanj Customs Division.
61. |D. Roychoudiitn}t. Bolpatzi Range. - | Silchar C.P. F
. , Guwabhati C. Ex. Division. | Karimganj Customs Division.
62. | Jayanta Banik. Technical Branch. | Anti Smuggling Unit,

C. Ex. Guwahati

| Karimganj Customs Division.

63.. | Abdul Rouf. |

Nagoan Range.
Guwahati C. Ex. Division.

“Badarpur CPF.
-| Karimganj Customs Division.

Karimganj Customs Division.

64. | T.C. Mahanta. Jorhat A'Range. B Do
: Jorhat C. Ex. Division :
65. | A. Roychoudltuly. Silchar C.P.F. [ Dhalai C.P.F.

Karimganj Customs Division;

67.. | B. C. Nath.

Dhubn C. Ex. Division.

6. 1S Sen. Anti Smuggling Unit, | Dharmanagar C.P.F.
Karimganj Customs Division, Kanmganj Customs Division.
Chapaguri A/E.

. Bhanga P P.- :
. l\anmgan_l Customs Division.

68. | Ms. S. Bhattacharjee.

Silchar Range.
Silchar C. Ex. Division

| chhmcal Branch
Karimganj Customs Division.

69. | B. Bhattacharjee.

A/E. Unit,
Silchar C. Ex. Division

Fulertal C.P.F.

| Karimganj Cﬁstoms Division.

70. | T.C. Roy.

Badarour Range.
Silchar C. Ex. Division

Tlllabazar P. P

Karimganj Customs Division.

71. | P. Chakraborty. P.B.C. Raﬁge, Silchar C.P. F
Guwahati C. Ex. Division | Karimganj Customs Division.
72. | H. Das. Ferryghat L.C.S. Dhannanagar C.P.F.
Karimganj Customs Division. | Karimganj Customs Division.
{73 |N.N.Roy. Do APRO. .
' Karimganj Customs Division.
Continued on next page.
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?“ 74 B. B. Das. A.P.R.O. Ferryghat LCS. 7]
P Karimganj Customs Division. | Karimganj Customs Division.
75, | Sujit Bhattacharjee. Law Branch Customs Hars. | Ferryghat LC.S.
a Shillong. Karimganj Customs Division.
"76. | Tapas Bhattacharjec C. Ex. Audit, Shillong. Silchar CP.F. ©
Karimganj Customs Division.
77. | G.P. Das. Mangaldoi Range. Do
Tezpur C. Ex. Division. C
| 78. | Ms. V. Muivah. A/S Unit Disposal Unit |
| Shillong Customs Division. Customs Hagrs. Shillong.
79, | Ms. K. P, Laloo. Tnspection Cell, C. Ex. Hars. Prev. Unit, Shillong,
l Shillong. -
] :
| 30. A. M. Paul C. Ex. Hgrs. Audit Branch, Customs'Tgéﬁfff-\.dj:wﬁﬂclgjww
2 Shillong. Shillong,
"81. | G. C. Sharma. C. Ex. Technical Branch | Bholaganj L.C'S.
; Guwahati. Shillong Custois Division.
82. | Ranabir Chakraborty. | P.B.C. II Range.. C.C. Cell, Customs Has.
Guwahati C. Ex. Division. Shillong,. :
83, | D. K. Chetm. Ichamati P. P. Customs H(irs.;L?aw Branch,
Shillong Customs Division. Shillong. | ©
84. | V. Angami. Appeal Branch, C. Ex. Hqrs. | Ichamati P. EP.?
Shillong. Shillong Customs Division.
85. Sandip Dutta. Customs Hqrs. Prev. Unit, C.C. Cell; Cu.;toms H:qrs.’
Shillong. Shillong. ’
86. | A. Pothmilbn'gL C. Ex. Hqrs. Audit Branch Jowai C.P.F.
L ‘ Shillong. Shillong Customs Division.
87. | P.K. Saikia. Nagoan Range. AP.R.O. Customs qus.
' Guwahati C. Ex. Division. Shillong.
88. | R. V. Basaimoit. Customs Statistics Branch Customs qus Prév. Unit.
Hqrs. Shillong. Shillong. = i
89. | Bikram Shankar, C. Ex. Hqrs. Shillong, Do
9. |S.P. Dalﬁ Roy. Telecom Wing Customs Hqrs. Customs S;atistics Branch
' Shillong. Hgrs. Shillong, ,
Continued on next page.
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Ms. K. M. Syiemlieh.

T Anti Smuggling Unit

91. | CIU-VIG Br?.nch C.Ex.
Shiliong, ‘ Shillong Customs Division.
92. |D. R)nthﬁtl1iang Customr Hgrs. Prev. VU_'nit, Custofné chhhxcal Branch
| Shillong | Shillong Customs Division.
93. | T. Longkumer - | Anti Smuggling Unit LaW/Di@f)oéhl'Uhiﬁ |
' Dimapur Customs Division. Dimapur Customs Division.

Sd-

(K. K.DAS) ;
COMMISSIONER OF CUSTOMS

NORTH

EASTERN REGION

" SHILLONG

A
. At
3 g

v e -



/

¥
v ‘
i .

The following officers in the grade of Inspectors of Commnssmncralc of Customs, North
Eastemn Region, Shillong are. hereby placcd at the disposal of Commmxoner of Central Excise,

Shillong

1. . Sr G.C. Debbarma
2.  “ S.K.Debnath
3. “ Kartick Sarkar
4. “ D. Chakrabarty
5. “ C.Biswas

6. Mrs. R. R. Bhowmik
7. Sn T.K Sen

8. “ R.Hazanka

9. “ J Das

10. -Mrs. P. Biswas

11. SriLaltawnliana
12. S L.Krelo

13. * A.K.Das

14. Sn S. K. Saha

15. B.K. Saikia

16 “ N.R Choudhury
17. ¢« D.J. Sinha

18. “ A. Hussain

19. “ J.B.Sharma
20. “ N. Bhattacharjee
"21. * H. Goswami
22. “ S. Goswami

23. S, K.K. Malakar
24. % A Adhikari

AGARTALA CUSTOMS DIVISION

‘Agartala Airport P.P.

Do

- Anti Smuggling Unil.

Disposal unit
Technical Branch
Technical Branch

Anti Smuggling Unit.
Agartala L.C.S.
Sonamura C.P.F.

Anti Smuggling Unit. :

AIZAWL CUSTOMS DIVISION -

Khawzawl C.P.F.

DIMAPUR CUSTOMS DIVISION

GUWAHATI CUSTOMS DIVISION

Anti Smuggling Unit.

Law & Disposal

‘-
1

. Anti Smuggling Unit.
.Law Branch.
-Ghasuapara L.C.S.

Technical Branch. -

. Ghasuapara L.C.S. -

Mankachar P.P.

- ICD Amingaon
Tezpur C.P.F.
Disposal Unit.

SHILLONG CUSTOMS D1VISION

Dawki L.C.S.
Bholaganj L..C.S.

| Continued on next page. % g,



25.
26.
-27.
28.
29.
30.
31.
32.
33.

34.
35.
36.
37.
38.
39.
- 40.
41."
42.

43,

45.
46.
47.

48.
49.
50.

Sri

Sri

IMPHAL CUSTOMS DIVISION

_ Anti Smugglihg Unit.

L.N. Kham

A. K. Chakrabarty

T.O. Haokip

L. H. Haokip

T. C. Ngulkhomang -
P. Roben Singh ‘
R. K Surchandra Singh
L. Simte

C. Zomingliana

Lo o o i 1t iy Y1 Wt A

Morch C.P.F. o B
Churachand_pur PP.
Moreh C.P.F.

- Anti Smuggling Unit. -
~ Technical Branch.

Palle] CPF. .
Morch C.PF..
Churachandpur P.P.

KARIMGANJ CUSTOMS DIVISION

H. P. Roy

R. K Das

J. Mazumdar

J. G. Paul

P. P. Kujar
Alokesh Dey

T. B. Bhattacharjee-
P. Borbora

R. Chakrabarty .
S.K.Dutta -
S.Deb

P. Ghosh -

B. K. Bhattacharjee
M. P .Acharjee

Technical Branch
Silchar C.P.F
Anti Smuggling Unit.
Badarpur C.P.F.
Dharmanagar C.P.F.
Do
Ferryghat L.C.S.
Badarpur CP.F.
Anti Smuggling Unit.
Bhanga P.P.

- Sutarkandi L.C.S.

Technical Branch.
Fulertal C.P.F.
Tillabazar P.P.

CUSTOMS HEADQUARTERS OFFICE

‘Swarup Sharma

T. Shylla .
Swapan Kr. Roy

Disposal Br. -
Hgrs. Prev Unit -
Technical Branch.

Sw-

(K. K.DAS)® '
COMMISSIONER OF CUSTOMS
NORTH EASTERN REGION

SHILLONG = -

- Continued on next page.
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- 10
 C.No. I3)16/ET/CC/CELL/SH2000/ 2,31~ M5 4 (™) paed: 28. 0l 2077
Copy forwarded for infonn;tion and necessary action to " “

1. The C(’)mmissioncr of Central Excise, Shillong.

2. The Commissioner (Appeals) Customs and Ceniral Excisé, Guwahati.
" 3. The Joint Commissioner (P&V), Customs & Cer'ltral Excise, Shillong.
4. Tl:e Joint Commissioner (Tech), Customs & Central Excise, Shillong.

5. / The Assistant Commissioner (P&I), Customs Hqr. Office, Shillong. |

\/6 The Dephty/Assistant Commissioner of Custorns/Genteat=Faecice 6"‘4 @ ‘*JL"\/L‘
(ALL). Copy meant for the concerned officer(s) is/are cncloscd herewith for causing
delivery. :

7. The C.A.O,, Customs & Central EXcisg, Shillong.

8. TheP.A.O, Customs & Central Excise, Shillong,

9. The A.C.A.O,, Customs and Central Excise. , j
10. The Administrative Oﬁ’xccr, Customs Hgqr. Office, Shillong

11.  The Senior P.A. to the Commissioner of Customs Noﬂh Eastern Reglon, Shillong.

12. The Superintendent - (ALL)

13.  The Branch-in-charge, ET. I & I/ Accts. I & II/ Conﬁdcntlal/ Vigilance Branch of
Customs & Central Excise, Shillong. : t

L

14, Shri/Smti - - , Inspector for compli;f}cc.
15. The General Secretary, Group ‘C’ Executive Oﬁicem Assoclatlon, Customs &
- .Central Excise, Shlllong, . o
i ‘ : -
16. Guard File.
w_:————
(M. L.DEY) 8T /
ASSISTANT COMMISSIONER(P&I)
'NORTH EASTERN REGION

SHILLONG

"' Continued on next page.

e



Control Room: 223030, 222668

RCH . F"‘a"‘ 623 009 o S A g

e S _ Government of India - . Tele : Cenexcist:
D ot RS COMMISSIONER OF CENTRAL EXCISE .~ e v oo ¢ '
Sthii L Clachhuing. IRS Shillong - 793 001 R Post Box No. &
* Telephone @ 224751, : o

226765, 222093 Do B
. B B A
- ' AR

Dated Shillong, the 215t Jamuary 2000

My Dear 4,

Subject: Issue of Annual General T?ransfer---reé,ardiryg. =
As desired , 1 am sending you the list of officers of Gr *B’, ‘C’ and
*{)’ proposed to be released from Central Excise to Customs and vice-versa.

Your. agreement to the exchange of Officers _may kiri'dify be conveyed
so that | can issue my General Transfer Order without further delay.

With regards, - - \,_" -

\
R

/ ,L,L> h , x-, )
v oA Py QC_ vl | Yours §1‘§CCrcly,
K ,f/‘/ Ve I

/(/V)( o d

Enclo: As ab " \w\
Enclo: As above. L

/&l 'AJ"/\: '

Y T

To | W
0 v \
Shri K.K. Das, AL
Commissioner of Customs, : _ ! q/\ )
N.ER., ‘
Shillong. |



. _ LIST OF SUPERIN’I‘L;NUEN';I‘S_ REGEASED TO CUSTOUS 63‘/
SL.NO . NAME | PRES,ENT: PLACE OF POSTI&:;\ a
%. - Apalak Das‘/ Audit BAr.qu;s-S‘}.\illong v
2. “ ReK.Das ~"~ Audlit Br.qus.Shiilong~/

.<3> P.K.Barua Byrnihat Range
4o S «Nabachandra Singh/ Tech-Br.?ezéur .’Divnl Office ¥
"55 Ranjeet Sharma qus.Aust_Onit,Guwahatiﬁ-
'@) | S.C.Das PBC Range,Digbéi Divisionj
/-7 Lo ' Biswajit sarkar/ Dhubri Range ~/.
N
v(é} ‘ S.R.Dbanv// .Karimgan} Ranqe{’

9 J.Dey.” Hérs. Appe;l ér.vf
10. B.K.Deb\//~ Adjudicatioﬁ ér..ﬂqrs.ShillongJ"
gifﬁ G.C,Paul»///. silchar*é.éx.pivision v
12. | Birreswar Paulw’ Aga:ﬁala Réég§~/

V,i3. -J.C:Das (No2) v~ 'Lumaisglﬁédge‘/
14. M.S.Tyagl v~ Modvat Ceilféuwahatid
15. N.G.Barmanx//

supdt. Hqrs. Shillong./

-




PO N

. e d ot

TIST OF SUPERINTENDRNTS TO BE RELEASE

J.L.BRewmickv

' G,C. SarkarY’

P.K. Deb —.

L., Ralte ~~
P, Sikdar v

Jawbu Lama .

Alexander Lywait«<

B.C, Patir./

~ S.K, heyv

A,K, SenewalV

J. Acharjee. ’

- T.K. Sarkarv

'PoRo MU.lliCk\
5.C. Adhikary"

A K, Sharma __

D TO CENTRAL EXCISE



RELZopb TO CUSTL! " e

MAME
AR

; K.P.Laloo

~ Tapash Bhattacharjee
\:D.Roy¢0howdhury

. .Babul Mazumder

\ .

D.Mushahary

vGC -Mandal

- G .C oSharma(

. : yQ.N.Kalita

. . \

9. . Jayanta Banik
1 J.C.Rajbanshi
L2 K N .Chowdhury
“ 3. \.Niharesh Nandi
b \\P.b.éinha

15 . P.K.SBikia
10 ~y p.Chakraborty
17 v Ramendu Dutté
18, + Ranabir Chakraborty
19 G.P.Das

20. KeCo Rgbha
21:. P.Sharma

22 Ms loni BOrah
23 R.Doley

24 . R.K.Bora

25. Blaram Fegu -
PO 7 LCertananta
27 3.3.30r3

28 . D.K.Gogol

29 1.Gonl

30. J.Sonowal

314 He.p.Sarmah
32. Biswéjit raul
33 . S .E.004g01L

3% . H.Dasumatary
35 BL.Catlatt

_H.C.Sharma

it +

PRESENT PLACE or PoOsTIUG

inspection cell,C+EX.HQrLS - shillong
Audit Br. HQrse. shillong

A -do—-
Barpeta Rd.Range- & fretd
Divnl. Antd évasion,Guwahqti
Barpeta Rde Range
Tech Bre. Guwahati
NOR Range

Nagaon RangeLyj

Tech Br. Guwahatl

RBC Range

tigrs. Modvat cell
Jagiroad Range

Nagaon Range

llagaonn Range

RBC Range?

0/0The commr -Appeals,Guuahitl
pBC-11 Range,Guwahati
Mongoldol Range

Tangla Ranyge

Divnl. A/E, Tezpur
Mongoldoi Range

i /Lkhiupur Range
LDhekiajuli Range
sibsagar Range

Jorhat Range
naharkatia-11 Range
Moran Range :.. /..
Uivnl.ofiice,DiBéugarh
Ditrugarh-11Range

Hntl Evasion .Dibrugarhfmwl
Dibrugarh-lIvRange
Duliajaen Range

phaubri Rangct,
Chapaguri A/E

”nlunrinn/hudit,Dhubri.




53
54,
.55,
56,

\ 57 o"/:

ya
L’

58.
59,
60,
61
62

) Q./)Ar/'n'.\n\
N Aehamert
\.,B.R. Boro

xclx. Chanda. -
\Chnkréndu ﬁarunhvf
D, thktia;i
H.A. Bora
J.C. Das
\yP.L.‘Saiking‘
P.K. Chakraborty
\S. Mishra
\_Salil Bhattacharjee
S.P. Neog |
_Shivaji Chﬁndé
7( T.K. Rajk_howah
\/BinaYak'bhattaoharjeo
\Ms. C. Shome

\ Ms. Shibani
“Bhattacharjee

v T.C. Roy~j

. Anthony Pothmilong
\ Ms. K.X. Symlieh
L AWM. Paul |
\.-Abdul Rouf
\vSheikh'Laloo

N ngﬁsibh Mod ak

. Bikrem SankaYX

. V. Angami

\,Bhagirnt‘Baruah

_'Hakum Range

Appeal Br. Hqrs.

Chapagurt A/E

A.P.R.O. , Dhubri.

Tiﬁgukié - 111 Renge *
A/E, Tinsukia. G&=b
Tinsukia-l Range

Tinaukia—II Range - 3«0#3F4-
Teoh.Br. , Tinsukai Divieion.
Makum Range

Tinsukia-l Range

uakum nange
Tech.Br. , Tinéukia Division
A\.P.R.0. , Piosukia Division.
A/E, Silchar Division.
Silchar = 1I Ranges

Silchar = I Range.

Badarpur Range. .

Audit Br. qus.,éhillong;
CI1U-cum-VI1G Br.,'qua.,
Audit Br.vﬁqrs; , Shiilong.

Négabn Range.

Shillong Range.

Shillong Divisioﬁ.)
Contyol Roomn, qué. , Shillong
§ Shillong.

fqrs. Audit Unit, Guwahatd .

Shillong.



16.
17.
18.
19.
20

21.
22
23.
24
254
26.
27
28.
29.
30.
31
32.
33.

“34.

" {1sT OF INS
w Y

NAME
Ms.N.Bhatﬁacharjee
VL.N.Kham
T +0.Haokip
_A.K.Chakraborty
Ng.Sanahal_singh
Arun Choudhury
\JDipah Chékraborty
Debasish Mazumder
, .Chandan Biswas
Kartik sarkar
M/Raideep)Hazarika
santosh.Ch.Deb
\éwapan Kr.Nath
Ssarathi Bhusan ROY
\JT.K.Sen
. 8ita Rani Bhowmick
Ratan Chgxrabérty
 Laltawnliana
4 LeHmar
M.Mahanta
R.LOtha
Ms .Lianchhipgpuil
B.C.Baruah
N L.Krelgl
swapan bas
“ B.K.Bnattacharjee
H.P.RO¥Y
Hiranmoy Dutta
, Jasabata Mazumder
\ Joy Gobihda Paul
\,M.P.Acharjee'
§9é?.Kujur
I\JR.K.Das

R.K.Dey

PECIORS TO BE RELEASED TO C.EX.E

B



60.

61

bd.

S «K.Choudhury
\.Santanu Deb
sSntosh Siel

\ sagar Kr. Dutta
| - G 111

S OKomazumder

S .Mulchin

{ SeK.Dutta !

N —

. _TeB.Bhattacharjee
T .K.Singh
R oKoDey

\('A oAdhikafy

Amitabh Bhattacharjee (No 2)

. Ke.K.Malakar -

-

P.Banerjee

S.Nandi

S .Hazoari

B.Chakraborty
\JB.K.Saikié
\Dils D.J.Sinha
\ H.Goswamiii

J .C «ROY

J.M.BOIra

N.Pegu

P.KR.Deori
 P.Banerjee

S .Mahanta

Ue.KeDas
SL‘JAROOP g”f‘iMﬂ

S EEISSR s £
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CUSTOMS & CENTRAL EXCISE 3 SHILLONG.

C.No. I1(26)20/ET-I11/95/ | Datedzs.

To
The Assistant Commissioner ( ) Cuse/CeExe
Hqrs. Office, Shillong. ‘ :
The Assistant Commissioner of Cus.__ _  (All)
The Assistant Commissioner of CeEx.__ ~  _(All)
The Superintendent ( Yo o e ®

Subject s Option for Annual General Transfer of
Superintendent/Inspector Grade-C/Reg.

Action is being initiaged for the Annual General
‘Transfer of Superintendents and Inspectors posted in Customs
and Central Excise Commissionerates, Shillong.

Superintendents. who have been posted in the same
station, Section/Office and in Customs & Central Excise for
continuous’ period of 4 (four) to 6 (six) years, 2(two) years
and 4 (four) years respectively will be due for transfer.

Similarly, Inspectors who have been posted conti-~
nuously in the Divisional Office, Ranges (out=side Divisiona.
Office), Le.C.S/PsP.s, Customs formations and in office of thr
Commissioner of Central Excise/Customs Hqrse. Office, Shillong
for a period of 6 (six) years and above, 3 (three) years,

2 (two) years, 4 (four) years and 6- (six) years to 8 (eight)
years respectively will also be due for transfer:

It is, therefore, requested to forward the options
of officers for posting in Customs & Central Exc¢ise in order
of preference for next posting indicating the reasons there
fore. Options in the prescribed proforma (enclosed) should

. reach this Office on or before 31.10.99. Optiors received
after 3110499 will not be taken into consideration for
Annual General Trapnsfer of 1999. It is, therefore, requested
to take personal initiative to send the options to this
office on or before 31.10.99. While forwarding the proforma,
it may be ensured that the same is duly verified by the Head

. of Office.

Please acknowledge receipt.

JOINT COMMISSIONER (P&V)
CUSTOMS & CENTRAL EXCISE
SHILLONG. -

Contd.e«.B/2.



C.No. II(26)20/ETWIIL/95 ..., 7. -/ ./ /" Dateds

s v _/" ‘ ,/' N - N /
‘-/ r // / / S

Copy forwarded for information & necessary action to i~

1. The Sr. PeAs to Commissioner (Customs), NeEsRe Hars.
Office, Shillong: :

2. The General Secretary/President, Gr.'B' Executive

Officers' Association, Customs & Central Excise,
Shillonge.
3. The Zonal Secrev- Gr. 'B' Executive Officers’

Association, Customs & Central Excise, vérQwAHAJJ(dd.?uv

4. The General Secretary/President, Gr.'C' Executive

Officers' Association, Customs & Central Excise,
5e The Zonal Secretary, Gr.'C' Executive Officers'

Association, Customs & Central‘Exciseo

e
R
( Be THAMAR )
JOINT COMMISSIIONER (ET)
CUSTOMS & CENTRAL EXCISE
' SHILLONG '

Q | [1.516\




TRANSFER_PROFORMA

1+ Name of the Officer (BLOCK LETTER)
(with Designation)

L)

2. (a) Date of apptt. in the Deptt (
and grade. :

e

.

(b) Date of apptt. in preseht
grade.

(c) Date of Birth ‘ ' s

3. Name of Home town & State

0

4 , HISTORY OF POSTING SINCE ENTRY
STWo. 7 station T TPost held” T From T o
5.

Please indicate.choice of posting in order of preferences:
1 to 3 for Central Excisc. "

4 to 6 for Customs with brief reascns.

NOTE: The choice of posting does not necessarily imply that thc
Officer will be given a posting of his choice. Officers
are liable to be transferred before compléticn of full
term in the exegencies of service. -

L

STATION SIGNATURE OF OFFICIAL &
DESIGNATION
DATE ] ‘ : .

- Forwarding Officers' Comments s

*

(1) The partitulars

given above arc verified and found
to be‘co;rect. : ‘ -

(ii)

Signature name & designation of
“¥he fordarding authority.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 231 of 19¥99.

. Date of Order s This the 24th Day of Novemher. 1999.

Hon‘ble Mr G.L.Sanglyine, Administrative Membur.,

shri prangt Sikdar,

Son of S¥i Tarapada Sikdar,

Working as Superintendent,

under the Comniissioner of Customs,

shillong, Présently posted at Land

Customs Station, Dawki,

P.0. Dawki, Dist. Jaintia Hills, .
Meghalaya. e« o o+ Applicant

By Mvocate S/shri J.u.Sarkar, M.Chanda. .
-~ Versus -

l. Uilon of India,
through the Secretary to the :
.. Government of India, ' -
- Ministry of Finance, :
Depdrtment of Revenue,
New Delhi.
2y Commissioner of Customs,
Goverrment of India,
- Ministry of Finance,
Department of Revenue,
B sh.tllong°

Comnissioner of Central Excise,
North Eastern Region,
Departnient orf Revenue,
Ministry of FlnanCc.

&lillong. :

» &lri K.K. Daso
7 Commissioner of Customs,.
! Notth Eastern Region, o .
. Shillong. . ¢+ + Raspondents .
By Advocate shri A.Deb Roy, Sr.C.G.$:C
- and Bhrs B.K.Sharma.

1l

CRODER

G.L.SANGLYINE , ADMINISTRATIVE MEMBEK,

tr

. The applicant {8 working as supefihtendant ot
Customs and posted at Land Customs Station, Dawki 8iace

January 1999. He was transferred to Superintendent Customs

Preventive Force at -Tezpur by order No. 06/1999 dated

258.:1999. According to this order he stood relieved on

l::(bntd P 2



e s S,

6.8.1999 afterncon and there is ho indication thereaein to
whom he was to hanc over'tna ﬁhérga-of {£8 Dawkl: In thin
.&pplication the gpplicant nas iméugned the order ot
;;ansfer. Annexure-3 and prays &ﬁat it be set aside and
quashed. According to him thetéfié violation of protessed
noris when the applicant who had joined ih Dawki only in
January 1999 was again transferred 15 August, 1999. Further,
the same order w&s.issued arbitrarily with ultérior motilves
as the applicant did not response to the 1llegal daianda

df undue advant;ge made by the respondént ﬁé;é Gr )G .8.195Y
oit his visit to Dawki Station in cohneatioih with 6pmn1ng
qgrem?py of the new office buildinq in Duwki ﬂaﬁd Gustomi «

H@reqver. aCCording to him, there was no adminiétyrative

gg;Tezpu: vide the impugned order. The order was issued on
éxtraneous consideration to appeése amugqlérs and 1iiegal
traders in Dawkil area and to accommoaate some interested
o?ﬁicer in Dawki. He was also ordered‘to bé reliﬁﬁad in
haste“and in an arbitrary manner. In the bédy of the order

itself it was not 1nd1cated that: any orticer was pobted 1.

(SIS ROX
\\\wSQYI, - }hay Dawki in the place of the applicant.

¢ 2. The respondents have contested the application. The
respondent No. 1,2 and 3 have submitted written statement .
The respondnt No.4 has Submittedlseéaraté yfitteﬁ statemant .
They have denied the aliegations‘oﬁ the gpplioaht that the
order of transfer was arbilirarily issued with ulterior
motives or axtranecuas considéaration but. hava contentad thiav
the applicant was transferred on tha grouﬁé of adminiscrative
exigency. They also contended thét thers was no violatian
of the protessed nogms or trabsfer guldellgas'ba biee 1w

/< stayed in shillong area for long 7 years.

contd.. .3



3i I ¢ havelperused the records and h@aird Both sides.
According to the reéord# producea . 8rd Pu.KeDeb; Buperin-
takdent LCS, Barsora was directed by ordey dated 5.6.199¢
to hold additional charge of LCS; Dawki &nd to take @ver
 from the applicant. No'handing/takihg over of éhafﬁm-haw
taken place. On perﬁsal,of‘records it also appears that
accordinq to the respondents thefa were administrative
neceSSIty in Tezpur. The question however 1s whether the
applicant was transferred from Dawkdi with mala f£ide or
ulterior motives. I have duly considered this vital aspeact
of the matter. However from the éleadingé and submisasions
_and circumstances I am of the view that the allegations
that the qppliéant was transferred from Dawki with mala fide
or.ulterior motives are not proved. th wy view there is
a’;aé no viciailcea 6:’ the re jevanu »'.ﬂ'anéutdi“ g’uwlelims‘s.
'Thero is no dispute that the applicant haé joined at Dawki
~1n January 1999 on his transfer from Shillong The period ‘* r
of stay in a particular station according to tha guide)inna

/‘\
dated 30.6. 1994 is normally yeara. But prematurc Lja“sLt

3f“35-35513;z;—;;;_;;—;1rected by a competant authurlty\il
fygdm1nistratively required The ad&?:iatrative necesaitles L |
' are beot known to the authority concerned and he 18 Lht gl
AQ;;:‘;;;;;~;;:‘:;_ﬁeet suchn nGCessitlea. The appli:;ut Walif
‘é;;;;I;:;;;;;z~I;_éhilloug since 14.5. 1993 and beicre hat

-
&

he was working in the same place as 1n8pector« The guioe~
linea regarding posting of spouSea in the same station wace
to be followed as far as pxacticapla ahd,if{éonditions
pernit,they are to be invariab;y adhered toj There im no
pleading by the applicant that hié cnildren were below 10

years of age at the relevant tdme. In View of the fact

that he had worked in Shillong for a long time inmediate )y

> T

teontde. 4
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e
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P
< .“Z"
j;_‘;f‘f’ ' .
&
<

before joining LCS, Dawki the reluctance of the respondents
to shift him to Shillong is understandable. Therefore, in
my view, the guidelines in this regards are also not

violated.

The application is dismissed. No order as to costs.
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Subjects. Rqtation in Eoeting(o?”Ln paoto wui
N , station at-t stintervakaurra 34
o Implementatig_ ‘ nh

= ““Q§§%§wqf

: At the Office Council’ Neeting heldfgh%g§] 2

Cna*rnanship of Shri V. Lalvula,%CollectorfofECustam
"“xcise, Shillong, 'the submissionspfa ExocutiVe?Offic
on the above cited subject has been: accepted by h“

visu to give ‘equal working opportunityvto nepe%
t )"ﬂ. Ralit « A a"'/"ﬁ.‘z

,rlelds/suhject LR e '
3- The Collector ‘desires that Aasietant Coliectors o?rglln

OCivisions under Shillong Collectorate be directeﬁntofimmediately
nimplement the rotation in posting of nspectors,. who havecompleted

8g2Und n{fhe
Yend¥0entral”
4§?fé880018tion
thirménamith a
'""different

n

L Qh ysars at” a particular post and’ poated unders thaif”ohergaa undar
\\

intimetion to thisg office., " ‘J XS, Hr e L
'ztion to s 8 fﬁmva,fvw DQ‘
3, he rotation should bo effected within, thedeam ta onfaa no

T.A./B A, uill be sanctioned for: thte purposea‘ ﬂ;ﬁni ﬁ,
, T

1y, While rotating the Officers, Uwe Follouihgzghideliheaf as
tvolvad in the Meeting, are to be followods=

B3P AT
K ,?:,j.,,’- e ’rr;( ol

,(A} Ing pactorq who have completed 2 yoars in preventiva Unit be

sted. further, as provuntive podting s deemed to be a Piold

; s the Inspectors so rotated cut may be posted to desk. WOy
mgant for Inspectors like Llassificacion, Valuation, Lauw’etc,

lnspectors who hnvu comploted 2 yoers_jJLAMl_Qun/ oalo 4Qq

‘.ohnfn: bo rotated, Inhia rotatlion be ofrnatnd‘1mm0dintely~(ftor tlhe
Euv\» Annual Stock Taking, .

P ‘l i

(---) In other cases, uhere Ingpectors: have” completéd 2 yoars

at & particular post/desk, théir rotation be. effac?qd fngglou.

a) Sotation be meda fProm Customs to Central Exciae and vice-varsa,
%) Rotation be made from flald to desk and.éﬁéqinrgﬁrﬁf

c) iotﬂtlon from one Range to anothar Range 4n" *the’ sama. atation

and lcooking aftar different Fentral Exoiee oammoditiee.f°

Y

In this rotation, Inspector who havo completed 3¥yaare in

iahigl osting in Lau estc, may also bse coneiderded‘?o“ rotatban
rovEded Ehat replacement {s made by another Lau gradUatao“

o v),,:, u

c. Ths rotation {s to bo Lmplementod immediately‘on a-just basiy

leav’nc nc scogpe for the staft Association to .allege. partiality in
tha innlamantation, nuuover, i? o?y nfriper of?laﬁrs cauld not
<o Jk"“ \),f"- “:"-.,.»_
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28 immediately rotated for qpuuific vorks saigned té him thzn'bULh rny
\kaobb Yhould be referred to the: Lndags&gne hydsrd. af: july;ﬂ1989 '

slorgui+n Pactual grpungs for suph*retenti na*SUch'cases¢_, ' -

Lo pud up fo;Collecthr and only after his ﬁppnoval 'ifﬁén‘

such o?ﬁi"\y u1ll be retalned 8t 'a pavticular post s s dk

i B UPREY E sioé”dnu”“”’:~ )
7, The COleiaﬂpe report nlonguith deteile of Inspectore, iy
ctlated Wuot Tsach the undersignesd by. 12th. 3uly, 1989. .uWQQSff;
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Tlo FI it of-
l) 0. ¢ No. I

12//\ comr‘n)mrrzuX b/
;g /ccmwoa//, ‘7

LT TTET ;;55
/QN /\/EX V/LF \ll‘\ Govc?nmem of tndia

 1‘f1qPFuW\Aﬂ"1' BRI IEEE
' AT ATATEH
Office of the
Chicf -"Commissionm of Cusion:
© Central Excise
JﬂTﬂﬁrT #Aq, (Ufe, FEIvY
Custom House, 15/1, Strand i
C D TEEGI-Ge0 oo g
CALCUTTA 700 001
: gzmq | Telephone @ 220-G57

im0

J& Date : - “’;i ;i?\ se 98
| .
| * Dear 8ri A==, { Z\J\Qdﬂi:a Y,
: : < R Please find enclosed copy of the 1etter (alon with who
; ANNEXURE ) sent by the Director General: (Vige):, New Delgi. As péf
: this letter ' Monthly Reports ' are to be- submitted by the Chiaf
f ;cwmisgioner by Sth of the following month.  S8ince the Director
f Ceneral's letter was not réceived in time -the- same could not be
: communicated to you for action. I request that necessary steps.
: taken In your Commissionerate as per the action:plan forwarded nr
: B zhe Director General (Vig.). Since the Teport has to be sent by
: ‘13202§et?§u05g§U§%t % gggg r?pggt should reach me by 1lst. For this
: ea o) e month. W *
3 for submitting report . ’as the . Cut off date

With best 0 K\ﬁ
: Casle b . 4f WEDES e
\/S/i 2. Tochhawng o
. Commissionér of Customs, Shillong ¢
L North. Eastern Region - al
h
.
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1. WﬁVfﬂV of censitive postiug : Joodw imporiazt ke ancigne 'E

o TEEETTHHL—:ZS';;;:;?1vn-rnnrt:uua g veiisls gfficmes QQJ'NJ’
sfficors whao may. have: .suspect reputl #ion” should not n2 e
censitive postings. . toT thls puspose suitable guidelines ghouwlt <
e o drawnas e - SUCH. pObLlﬁgb be rcvicw0n, 5wm“dlut”'”'
xnhcnquentlvf constant review should be dene &VETY 4 wapthas  Tw

this cannection, reference 15 «lso fgvited Lo D{rﬂnfﬂrz“ﬂ n¥f
.V1q1lpnrp X IetLer dated 19 9.1897. '

R ,"s‘

2. Insnﬁr tions :- 10.. havc ef;euuxv L vigllanee 'nnLtv7 j4 nrode
nn pmph351q to say thal whereever disciplinary prO'"°dl"”" anrn
zn;tfared the punisbment awsgrded should be swift and .cperddy.
For this’ purpose -vigllance- dpupectious ol the Lield formaltians
are .8 . necessary corogiLlary. Lhe Clhist Commlﬂrlvﬁﬂf'? sl ld
,“,Qh,L LL_nr.;-vF?unnnraqu under“ihelr“;bdrgef$wom~Vigil3?““~
angle. periodically.. ' ' IR "

».~_‘.-.-.~..,.'

3. Hreventlvy V¢yiLOﬂcLi Thc il nf u;nvnnr1vo ?QIY R
cannnr he: aver emphasz sed. - ‘Fur &Lhis purpose surprise thCP' of
eleched areasw;n Lu:toms dﬂd Can*ai myrise formalions akunld

va caker. y:un prioriby “giwia,. the foll nvfnq arnaq havo been . -
idpntified as more’ prouegto corruptinn. O R ~

h
L)

PRSI R Imarte s 4 e ltan

PRGN

LUJrOn:.MW.' Cor R S
Ciearance of baggug in al.port and in the doclks. .
ii) .Scrutiny in asses;meut of Jdocumeats such an nfilv nf iy

Shipping. Bills. etc. to, cusure ‘thals thero iz no. nndue delay:

i31) Vigilamce’ checks dver” 'eAyufuul’CvPCC1337Y”“i“mM§{Vinq
T L T A o T T ——— -
\/(iV) - Settlemcut-_o.t refunds/dy dlvlt.ibl\_LJd’“l-"_.n : o —

rentral Excicel .
. 7i) Examination of goods for expurt &t racluLy;
me- NGRS Settleément o f refund- claimsgn—-m :
/{f (i i) Assessment off RT-12 returnc. ' 4‘: "t

et e - —.—— B e ‘

A.'LApcdiban inquiry / dt clg}@narx_t_guuvdinq
- 3- — Thore is a need to speed up lDVCJLJgdlluﬂu, — iscue o‘ craran
W““‘*'hnet *mwhexevep-nbcc sawawnnd“mfqua;L;nJ Lne iy iToaTy

proceedinasmhso_jthat ‘arrangements wherevel. ..are’ meted . out
‘M .ancedily “ The Chief bOIﬂﬂIleloueL:/ Commx:aiaxu...rc t:lfol’.t..:fi'i' Cfalrn
~ ‘réview of peudldg invectigatinns and Inuu1:V .cases and snsure
that the same. are. expedited. ' ' ‘ ’

i .. ";)“: .....
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grtar (e DIRECIAATE OF Vit o

\7( ”"" 'T"Tr t}WM\) O{y1q LXN (,:{';;T!\ ! .
v am ~ ond FLOOR M \4)

“\ : V,N.« rut;rn, Cwdr Trsoe wR €, AL RUILDING

SkQ DIRECTOR GEMERAT, (VIL: bg fasfl~vvooo0% NE.W Ueuu-nqo‘_.;{

"_ri! N . ! :

l ’,/ C - . . DO[QC] M U/ ‘;.z‘::.{n__
/ D TR o | fgaiw .

y

PDear Shed

I s T RO OO
S e e b e vk

As  you may be awaran that Govoramant 1= jayi-.

4y
H

g b .,/,',uu Combia b luy Cuttupllua Lo yublf.c- Servlicoea. cro g
Wwae Al..r-uc sed In the Annual C'Onfnz'onca of CVOe P S s e

1897 a2t New Delhi which was addressed by the Drime .-
Suheequant to thig meeting, cve desired Enhat
shavnld. he drawn Identifying priority

cocruntfan., .

o il ol

areas for i

A('(‘nrdi ”gly .an aCtiOH ) plalI ‘T“Ila’is ““"‘beer{“'“‘-d,'a{.'v”.*:,'.r :‘j P
unclsnln# A sspy af Ehe as... The ootloan prlaun "‘5"“"'"7-'-‘ Gk
vriocity -and [ would request yon fao Fake fmmediato o e

action, - Thfa may also he brought to tne nnfflnfgr.ihi Qi

fornatiana for: rheir nece Jary a#tlon whprpver requirad.
- _ .
.Iwwou1d~also request to- send- g consolidated montni. ey
coverlng all (he Cvmml:.-gluu-::l.ul'—. ulu!r*z your charge oo s
fol]ouixu; montlh, - \ ‘ ‘
With -
—— - e e - R EAL) § o R R T P
. .".V \ -‘]5
3 i . ! o ‘s
Encl : As above. :
. - o . _ - TR

ALl Cﬁiéf_Commissioners(Uy namae)
\J}I)\QIY‘QE{\X\/"‘& y K .
B — '—Logjjtoﬁﬂhrt~ﬁﬂﬁ vakar"”ﬂ P*“"P‘~Un1”””tﬂiﬁﬁ?ﬁt“ﬁ7~f-

referance’ 4o  his telephonic  discuusion. CwAEY IS E . e i
) ) .
Ad&l.~onmis¢10nr*r \V.Lb») .Ludr,uf i.o. ‘,‘_“G_]_ggg,g_ ;
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M1 Principgy Collectorg of
Cmntral_nxciue and Zustomg,

. i(’f\‘w
Aunoxa.‘xro-Q % 1

s No.,A-35017/28/92-An-111«u
.Goveznment-of India
Ninjutry of ‘1nanco

_ bepartment-oﬁ'nevcnuo

Centra) Boaxd of Excigy & Cuatoma.

Subjneact ; IZAn3fer-Guidoliney re

1,
2.

3,

-AAG—IllﬁB dt. 24.1.92

4

mrw:i.‘éigjp ]B'

' .

tronnfers of Qroup 'pt g, and
in the attacheq ¢ Surbortiinate
Central Board of Zxcisa ang
Dbl o ‘

Py No. A 22015/20570.

| indondonar
All $ha Hopds g bépagtments undur '

dardinb'pOEEihq and
CO

ine officrra
offiéuwhundur

Cuﬂtomsy

Kn'eupersession of all pfevioua’
Ad“III“B dto 1911.780

instructidno,

as indi¢ht¢d in

‘ the Bargin, ‘the follinq~inntrnc~
E.No, An22015/21/89- tione/quidolinea are isguyad in
Ad-II;“Q dto 33.7$890 ' 4

1 No.'A-35012/17/91- :

F. N n“12014/4/92 OffiCGS Uﬂd@f

: N LN X} 3 g N
anq Sroup C blgicarn

(1) Period of sta
w

Bt ene ttatson

- (a) ExecdtiQo Officery , The perioq
ALtderr at ona Jtation shaylg no
Trangtorg May be made
reGuirementg or Gcmpasaionate

Various wttacheq 4nd - subordingte

the Centra) Hoard

.,Adilgi-n dto 2.9.92. . of Exciao L Custémﬂ -

] S

of stay/éffan
rmilly be 4 yaors,
administrqtive

Jrounds, go
;necoasitutm. .

T rev—— L

are also [i{able to tr

(b) Ynistortas ogey g | “hile i

Oﬁ;@eqramﬁroutine;ttunufar of My

However, Hinisterial Officor:
trhnﬂfurrﬂd from’one ¢
intcrvalm.

in
1k0;£xucut1v@;mm;__"
from one 3tation to another shou

istvrialgofficerd

R




*Qroup °D* Jdtaff je
liable to be
the Collactor

S extinls to mo :

- transfore of Group D staf

POstings of h

STATION te

~Guidetin88'conﬁ§

R

Annaarn ‘*'-‘j;e,_(,contag;)

)

=

ﬁgw

ugh itz juristiication
State. Howaver, frequent
£ should be avyided.

Grbup'DI}stafffet§~aleo
transferred any whera. wit
ate even tho

re than one
ﬁsband ~wifn toams ﬁkntheTéamé

iﬁéd in Doﬁartment

of Farsonnel &
FMemorandun Ro,
03.4.86rmay ba
nistrative requiremants/ﬁx

v, _The.tqnutO'at;se

Training's Office -

28034/7/86=-25tt (A) datnd

Jatt to edmi~
igencles,

followed gsub

nsitive charqes

¢harges/org

. 9f "Cooling Off‘”pepioc

and riqoireamants,

(1) Cfficars pos
chargoy as m
of his/her n
formxtion/on

than those man

.
iﬂn)
{b)
(c?
(a)

The'officora no‘poéfod
anisation a

compléta the

years bafore, ba
the -aforasaidg o

ted 1n any of the foll
antionecd bclow,
oxmal tenure,
ganisaticr/as
tionad herop helow’

“on complation
Sbeipqstcd to a
ent other

Mrports,
.LiCoRoIo._

D.G_."'\. I‘: [ ]

NCB/ED(FERN/EIR ETC,

4An any df”tha-&ﬁéiepgid
snts will be required to
Poricd of not less thanh two

ing considered for re-posting to any of

harges, .

0 . T
The pewer to

ralax tha cooling off peried etc,

The'power‘to-rolax the ¢
8n n~ficer wi
.An Para”IVhph
Director Guaj.
the Hoag o

cooling ofg" period for

to the charges mentioned
aed by tho P F
in ‘connultut:

th referanc
11. be.exarci
a:ral Cone
£ tha Lepartment o

‘Collr,/
on with
in question,

_:thmiOffiC@rﬁ
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(v)

21~ v

P .
Annaxurozégbontd.)

N

‘ .
The decision to extend the normal tenurs 3

fhe doninion to extand the normal tenure 6tCe
will be governad by tha provislons of
rocruitment rules and the DPOLT ‘s .guidlinoes
on the tenure/depuration/executive ingtrucs -
tions of tha Bouad as the case 8y bee

vi, Transfers of Office bearars of the recogniced

As=oclations of Central Uovernment Employese .

In regard to tig tronsters of Ogfice bearers

.of the recognised Unions/Associations the instruc«

* tions contsined in the Department of Parsonnal '

& Truining's O.H. No. 27/3/69-Estt, (B) -datad 8440 -
1969 should bae observed strictly readfwifﬁ future *

amandmants, if any.

B I

Vi, .Noﬁwithstandlng tha instructions c¢ontained -in
paragraphs (1), (17), (111), the Heads of thae -
Dopartaent will have full authority/yower to =

transfer nn officar on administrative/compossions
ato grounds, : L ‘

PR

The Hoads of the Department uill aloo be the
deviding puthority as to what would consi.iute

VIIi.,Oenoral t ‘ cy

diiiicult posting dapending on tho local conditions
And.will__ba;fully—auchoris®d~to—£ixvﬁ*zcnur6~6£~uwwww‘w~«~

posting of officers at those places, as. ddedme
necessary for administretive requirements and
exigencics of service, '

(1)

vod

Genoral transfers should bo effoéted at the
and of the academic year and ordérs tharefor
should be issucd sufficiently .in advance.
Orders iusv:.d, otlarwise should céHntain

. reasong _on racord, . CL, S

. Cfficors who are due to retire within two

years or 6o, nay not be transferrod from
their state/district or from. the proximity
of tho station where they proposs to gettle
down aftor retircment, Those who are posted
avay from such a station may, if they 80
‘request be brought to the proximity of that

¥

:
1
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T = W%“\Al

o AnneXure~§£€ontd.) |

.

station within last one yrar or'§¢ of;ﬁhﬁir 7
service, All this wil1l, however, be subject 6o
administrative requiresents, -

(444) For tha purpose of transfor, the;atay;of an
officer at a particular atation should be
computed with roference to the total poriod.
of his continuous stay at that station rogard
less of tha Aifferent posts héld by him thore,

2, above instructions ...y pl.ase be £ollowed
- Pleasa'acxnowledqm the roceipﬁ of thig letcer,

Yours flrithfﬁl-’ly‘p ,;

5d/="ReKy MITRA)
© UNLER SECRETARYL

Central Ronrd of Exeise & “ustoms

~ Copy to recognised Asgociation/unions of Group 'BY
'C' and 'DV grage, ' ~ B

$4/= 11l¢, inle

- *
o Lo .
~
L
by
') '
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'1.(a) Name of the Nffirer
(in Block letters)

(%) Designation .o

(c) Educatio'tal Qualification.

() Date -of "appointment . and-
grade.

(e) Date .of ¢initial appointment~-
(f) Appointment.in highar-grada:- '

(q) Dato of Birth .
_2.Mamn of Hmme- town &

3. Pormanent Home: adAress._.... e

. 4 ‘pa-te . of “de-pu_bqt iOmif- any,:,... -

State. .

T~

2

53»

‘-$S’~l‘ KSHITENDV KUMRR MRLRKRR

1= IN&PECTOR . L
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g L98‘—) on TT\&P:¢+O~0
.198L\. : . t
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- 03-03-.198 7 §
= d"U:\'V,LGNGL TO\MN
= AF L QN6 ’TONN .
N cC. H’I LLS ﬁssaM

Wmnke.cl. o a. ,{.oam l’o&/h’a

(showing the name of Deptt).. o4 D.R.T. Cell. A,GMJ_Q, 33&’
© 'S.Trainina- programme” attachesd - - -s+=.lecation.. . Name -of “tha - rerio& 1y
-(List out lor*atlon,duratlon . . Course. .L
., and. su}vjc:f‘t) (D) RUT T )‘r’l«a vC‘wAén{st 5m o3
(Ulw- caidn (b'nu-g, 3D. .
AJAWards: rcvei*fed lf anY WXk =D D = Womochfvoa‘M adagd.
.- -
7.History of 'Pest;’;L_rqu;S“sina‘e_-‘:_ep}_{y__:‘~~— ‘ ; ? ) —
Sl ~station, 777777 |7 ‘Pest helA. Frem Te.
No.| (Name »f the -Unit) : :
T Aaa-,..-hl_. DIV S e, A-P.R0 F s-8Y 09_,0‘,6.96"
R.. =0 - (ugaummuswg Seeiton fH'w.or 20.6.85 R?g-‘-?.-.&é
3. po- <C.OF | ’I_'_?\_s?_g,dw RE&-+--86- 9-4;9 €3
4. Aa*m«hﬁx ’\lolms-t o T 0888 2. 6 ?_’
. s_ , RaM"}d’ Oc O S'{d‘lm - -bo - 20.6. 90 ... 1?.‘1.9’
6. t 'h-ﬁ—ow!-»l.» C.e¥f . . ipe~ Cao-1-9F - 2;?- ¥.93
+.- f’\aw\;&-d—- A vam -Do - ~26- 5—.9.; . 20.9.93
8. %Mﬁ-t'b&'ltwu R W - .9-93 a0.1- 74
9. k““m’"\-g*%') Divisjon " P N T A YAY FoU-7y
100 Kevimges @ df Imspeds V9 P ok
= e I‘nbs.ptid"&* A 7“‘ 423499 ¢
_ o ’- K s fiteardlo . Ly, Malalean, .
Station: Ka*m"nx%'r'\_\ : " 'Siegnature -of -the 0fficial -~
..Date - : '9 ¢ with-designation. rest.
8 Forwarding Officer's comments } .
i)Parfiiculars furnished.above arns. verified and faund to. be icorrec’t. Jor it
R B T e
- . ...ignature
Name & desienation .of Forvrdrdirg authority. )
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"“Estt. Transfe

“:}‘\‘3? 0 de -
ux&,'\‘“ r\ﬁ\f‘\e?" -r8de of Insp
o : :
PTG

The following Transfer,

\  SSTABLISIMENT ORDER HO..16./2000
- 1 DaTED; SHILIONG waz

TI sy

R,OF-CENTRRL.EX€ISE}quit$4§::;;8$ SHILLONG.

r, Posting and adjustment in the
ectors =~ order regarding. '

posting and adjustment in

 the grade of Insjsector of Custems & Central Excige are hereby

ordered with imme

Sl.

NO.o

1,

8

9.

10,

11,

12,

13,

14,

Name

S$/Shri

N. Bhattacharjee

" R. Chakraborty

Swerup Sharma
Jagédisthhoudhury
?:C- sayan

R+K. Das

C. Biswas

GeC» Debrarma

R. Hazarika

D. Chakrabort_y

R.Po Chanda

Alokesn Ley

- SeKs Debnath

diate effect and un

From

1D aminzaen

til further orcerss

. To

Divl; - Office

Guwanatl Cus. Div.

A[S Unit

Karimganj Cus. Div..

Disposal Unit

SilChar CeEXe DiVo

0/0 Commr .Appeals

- Guwahati.

‘Divnl., Office

Cus. Hirs. 3hillong

bBC—I,an e

_&QrbatjC’EXO Div.

Guwahati C.2X.Div.

Q/0_Conmr. Appeals
Guwanati

Silchar CePsFo
Karimganj Cus.Div.

Technical Branch
Agartala Cuse Divs

CAgartala Airport

0/0 Commr. Appeals

P3C-I Range

Guwahati Cus. Div.

Divnl. Office

. 3ilcher C.Ex. Div.

Agartala Range

.Silchar C.Zx«Div.

Dharmanagar Rainge

Agartala Cus. Div.

anrtala;Ltc.s.'_
Agartgla Cus. Div.

Disposal unit
Agartala Cus. Div.

Dharmanagyar Range
.8ia@char C.Ex. Div.

AJS Unit
Agartala Cus. Div.

Dharmanagar C.P.F.
Karimganj Cus. Div.

hgartala Airport

e - ca————

hgartala Cus. Diva

a
_Si;?har CoEX,ADiVo

Silchar C.:ix.Div.

chgortala Range
$ilchar C.Ex.Div.

rtala Range

LN ~
Ex 3"

éﬁartala Range,
SilCh@r CeXeDive

Dharmanagar Renge

Agartala Range

[T~y

Silehar CL.Ex, Dive

i

Contd;..P£2.
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. Rajarshi Choudhury

T Nraa
s 8 oLz
é

. L. Xrzlo

R o~
L e

Led . Synrem

. DeJ. 3irha
. NeR. Choudnury
g JsBe Sharma

. A, Hussalin
s Syxy Saha
. B.X. 3aikia

. Amdadul Islam

CIU-cum=VIG 3r.

Hyrs. Offlice Shg.

‘Lav\ f__/"

Cis. Div.

Inphal Range
Silchax

CeBxe L1V

RunJea .
Rar C.fXe Dive

¥ Jnit.
Guwonati CuSe LLve

CosX. (GISe 8hge

Tachﬂacaﬁ'sranch

ARG . -

Dlvnl. Office: L
allchar CoeExe Dive.

’.u 1? LCL Rd..".. Dan

Guwahatl Ceidoe L1V

Silchar Dlvn. Oftl”
“Llchar T.EX. Divne

... e v —

UIhCLt C OLX . Dlvn .

Dimapur Range
Jorhat C.Ex. Dive

pP3C-IT Qange

——- ¢ o s B

(Ju\/\/dhatl Ce LXQ Div.

v v ——

Hgrs. Law 3r. .
Guwahati.

'Tﬂchnlcal Branch

Guwahati C. Ex. Div.

Qs@g@r Rande

- v ———

r)fnat TEE Divy

'C.'

m@flmjﬂﬂi.Rong

L?ll Wor C'—JX L/lVo

RBC _Range

S T

Digboi C.Ex. Div.

Chapaguri A/Z

Dhubri C.Ex. Div.

Divnl, Office
buwchatl CoiiXe D1V

P3C-1 Ranwe

buw&hatl L,nquV." Di‘]c

Gunsnati Cuas. Divne

Mankachar FaeP.

Guwarati Cus< Dive

Ghééqgﬁéra LiCeSe _

Guwahati Cus. Div.

A/S Unit

Jagiroad Range
Guwahati Cus. Div.

Negaon Range
Guwahatil C.EX. Div.

Jayiroad Range
Guwahatl C.EX. Dive.

'Nagaon Range. .

.Barpeta ‘Rd. Range

Guwahati Cus. Dive.

Law 3ranch

Guwahatl C.Exe Div.:

Nagaon Range .

Guwzhati Cus. Div.

Audit Branch
C+EX. Hgrs. Shge.

Guwahati C EXs Div.

Divnl. 0ff1ce
Dhubri C.Ex. Divn.

Contd..«B/3.
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:lf

3. H. Gés&ami
7o 'D.P.vsingh
38. ';K. Goswami
359. Aele Das

40. N'N.n Deka

S
b_.b
.

42, B3+.3. Borah
43, J .M. Haokip
é4o Ko&a Malikar

¢S5, A. Adhikari

16, Ve3. Disngdoh
47\ Mse. T. ShYla

48« énKu Roy‘
49, " Pe Kgmar
50+ LeNe Kham
51y T40. Haokip

52 ‘ LieHe Heokip

53, T«C. Ngulkhomang

P« Roben 3ingh

wn
7>
»

N
A
.

Lo, Siﬂte

Ms. K. 3huyan

Tezpur C.P.F.,
Guwahati Cns., Div.

Statistics Br.
Hqrs. OflLice Shg,

Adudit Branch }
H4rs. Cfiice 8ng.

Law/Disposal )
Dimapur Cus. l'ivn.

ReBeBe Range

Bheklajull Range

Tezpur C x. Divn.,

, Chapagur1 A/E

Dhubri C.Ex. Divn.

Divnl. Office
Tinsukla C.ux. Divnn

‘Divnl. Office"
Jorhat C.Ex. Divn.

'R.B.C. Range

DigbOi CeliXe DiVn}

Technicsl Branch
Guwahati C.ix. Divn.

NHK-II Range e
Dibrugarh C.Ex. Divn.

~alzawl Range

Sllchar C-ux. Divn.

- - - ——

Shg. Custons Divn.

}hOl ldnL'uoCooo

Shlllonj Cuse Div.
\

Shillong C.sx. piv.
Jcrrs. Prﬁv. Jdnit
Cus. HQLQ. onlfTBn

Teﬂh¥/hdjudlcatlon
‘Cus_. Hcrs. Shillong.

Shillery c.ix. Divn.,

é/a Unit

. e cars

Almphal Cus. DIvn.

Moreh ) Ce?

Ianphal Cu 3.'51vn.

Moreh C.P, +Fe
Iuphal CdSv uivn.

&/8 Jnit

Imphal Cus. Divn.

Horeh C. F.F.

Imphal CJs. Divny

o e e —

Tinsukia C.ux:'Divn.

Dlvnl. Office -
Dl,boi v.Ex. Divn,

Divnl. Office
Tlnsukla CeixX. Div.

Imphal Range
Silchar Ceixe Divne.

A/E Unit
CoEXé qus. Shillongn

shil;ong C.Ex. Divn.
; .

A P R O~
C.ux' Hdrs. shillong.

Sh;llong C+.Ex. Div.

E shillong CiEx. Div.

3
A

NHK—II Range
Dibrugarh C.Ex. Div.

R3C_Range
Digbqi C«.EX. Divn.

Margherita -I Range
DlgbOl CouXo Divn-

PBC Range
Dlgboa CiEXe Divn.

Divnl. Office
,Dhubrl C.Ex. Divn.

¥

Divnl., Office

W —— | w——

Dlﬁb01 C.%xe. Divne

Divnlp Office
Tinsukla C.EX. Div.

CQntd.E;P/Q;
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e [l )
- !l; " -~
\
-3 4 -
S€e. C. 2Zomingliana bhur“dedeﬁﬁw;ﬁﬁ“, Divnl. Offlce'~
Imphal Cas. Divn. Tlnsnkla CeEx. Divn.
57. MePs Acharjee ‘Tillabazar DP.p. : 0,0 Commr. Appeals
Karimganj Cus. Livs Guwahati.
38, FePe ROY Technlcg; 3re Dhekiajuli ._Range
&axlmgan) Cus.. Uiv, Tezpur C.5x. Divn.
5¢. J.Ge Paul 3adarpur C.P.F, Rangapara Range
Karimganj Cus. Dive Tezpur C.Ex. Divn,
50.. P, 3Sorbora Badarpur C.P.Fs Badarpur Range
Karimganj Cus. Div. Silchar C.Ex. Div.
i
S 3.X. Bhattacharjee Fulertal C«P.F. - Divnl. Office
' Karimganj Cus. Div. Dlgboi P.Ex. Divn.
87 S. Deb Sutarkhandi L.C.35. _y;gkggt-Raqgg_ .
Karlmﬁanj Cus. Div. Shillong C.Zx. Div.
63, F. Ghosh Technical .r. . Divnl. Office
Kurlm‘an1 Cuse Div. Digboi C.Ex. Divn.
SEIN S.X. Dutta SNaNnga Eolk. Divnl. Office
Karimganj Ces. Divn. Digboi C.ExX. Divn.
35 P. sahay adjudicetion 3r. Calcutta Law Cedl of
CaliXe lGyrs. ohlilong‘ ohg. Commissionerate
66. 3. Lyngdoh Audit J{:QRQ” . ©djudication 3r.
Cax. L rs . hlllonf C.px. ¢rs. ‘h'llon
SIN S. dMushehary Audit dranch ) BRPL-IT I Range
C.isxe Hyrs. shillong Dhubrl C.ix. Divn.
68 . Ms o . Hongbri BereRe0. _ Technical Br.
C.ixXe Hirs. Shillong %qkl. C.ox. ohlllon,.
59 . “eJde 3hattacharjee Ferrychet 'L,§3§3ﬂ~m~_ Lumdin g Range e
nurlmqan" Cus. Divn. Guthatl CeiX. Div.
7% Naren Hazerika iggggggthggi-w_“. Divnl. Office
Jornat Cele Divne Ulbruuarh C«EX. Div.
71 ReKe Beorah

all

Range
Divn.

Mongoldai Range
Tuzpur Ce.Zx+ Divn.

¥

‘tlons submitted by ‘the Inspectors

trhe repyresente
Ty, to tha extent poss1ble.

Heve been consider:d ‘and acceded

v

-
@

SA/ e

(.2« TOCHHAW:IG )
COMMI3ZTONIR

Cu.\l‘l{.«‘ll_} uAcl;_‘b RN QHILLO.’G.

contd.«.p/5.
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The followin, otfficers in thz yrade of Inspactors are hereby
')OR e Shlllong .

R

Piaced st oae aisposal of Co.iissioner of Customs, s

Lame : cregent Place of Posting

Ole KeP. Laloo Inspection CeéiﬂAqus.dhillong

I
N
k3
[
s
[N
o
)
8]
®)
f‘/
(T
()
")‘
"1
[
®
@

Audit Zranch, qus.'shillong.

;Qhury Jarpeta Range.

[Sa¥]
U
~
C
<
G
—
o

i

Jarpeta Road R:

{
.
G
O
.
ol
o
(\
&3]
—

(G9)
N

X ~&bul sajundar Divisional ia/3, Guwahuti
J+Ce sharaa Tech.3ranch, Suwanati

. .+Ce Sharma -{agaon Ranje

(@)

o
~ o
.

]

@
O O
L]

--inaresh wWandi ' Jagiroad Range oS

teLe Sinnea 2 rwagaon Range

10, rene 53lxia ' ~dyaon R.nge
11, Radendu wutta C,0 Coamr. Appls. Guwahati ..

12. kanasir Chskraborty PLSC--IT Rlane e, Guwahati
% A

[y

f
Ui e L
-

“ilaram pPagu Sibsayar Range
TeCo sananca Jorhat Ranye

o o
KeRo siath - Veln,mudit, Dhubri

.
A [

16. Sa. IOk , _ Chana ,uri 4, . A

17, Ceine Chianda civE o R0, Uhuiri

Crickranda Laruah Tins2iia~ITT Ra

}
OO

Fy,

. £eLle 3uikia Jlnsacdla~-ir Rance.

2i. Se ilsra Glkap Ronge
Cie 3211l ~Nattachary e Pinsakia-T Qange -
22, sivaji Cnanda : , ETOR ;?anch,'Tiﬁsukia.

'~

. ~lpayaik shattacharjze Yoy Silchar Division.

Sate Champa Jhome Silchar-II Ran Je.

o
[G2 BV US|
-

-

Smt. Shibani chettecharjee 3ilchar Range

[N S ]

[e))
L ]

T.Cs ROy Jadarpur Rance.

W

K Fohthmilony audit _ranch, on1110n3.

Shte WHaMe Syie mlleh CLU~-VIU Srarnch; ohll ong .

Aelle Pauk .~ &adit 3rench, thL’Ongo

O O @ -3
-

.

W N N

sheikh Laloo -+ Shillony Range /

s

[0%)

. Deiasish dodak shillong Division

199)
R\
.

—-ikram Shankar : Control Room, Shillong

33. Ve ungami ‘ Hopzel Sranch, Shillong.
34, daavlruth Jaraah LLDSs. Audit Jnit, ‘Suwahsti
35, S Luuhfub@fuy _ Re_e.e Range.

5
3€. sacan dbrach : - ~umndiag Range.
37. nanaabnorc sanik asartala Range

38. Se .iejundar - =a-rtala Range.

C,Oxltd--va QP D




-

[

‘ ce 6 O\b
39 ' o e Cnaxradorty' A;&ftula*“anget
4 Al pivingstone ASoartala Rgngey
41,7 Dulal Zhowwick ayartala donge«.
42, slaniklel Clicudhury ayértala Range.
434 - LeF. Lorah volaynet Ranye-1I
G joy Shosh ' Hqﬁs; Audit Unit, Juwahati
z. $avan Jas PEC-1 Range, Gawanati.
26 Sevante Larik Technicezl- wlancﬁ, Guwahati.
&7, Gere Las Mangaldai Range. ‘
48. 3.C. watn Chepauuri Anti-Bvasion,
49.  °  abGal Rouf Jzyaon Range

“ne cfficers posted in the &udit sranc h, with 8pecial

CFay will be relieved on coamplevion 5F their teﬁure.

N L%
. Ce s L (‘;L.
. ; "‘,..-; " ‘\A q/' d
. 3 . » ( e N 7‘3 L'\R )

SCI co“IsJIo.uuR (x &v)
,.;.,_c-:uu & -w-\'m. L £XCIs
BEILLOIG

Ce.ow II(3)5,5T-1 11/99,/5‘7,,2»——‘/‘7:3 Dated & 4/’_//91/4c1z7“

O

1y fhe Coundsgsioner (Customs)s WéSiRe, “igrs. Shillong.

2. The Joirt Connissioner .(Tech.), Hyrs.Office, Central
$XCcise, Shillong.

3, The ‘Assistant Conualssioner of Cus./C.EX.

Cus e/ CeidXe Uivision. The copy meant for the concerned
oificer(s) is,aru enclosed.

4. The hssistant Commigsioner, Customs,/C.Excise

A4rs.0ffice, Shillong. - : 3 '
5. Thne Ciiaveiie of Customg % Central ixcise, Shﬁllong,

6« . The P«A.ll. of Custous & Cantral iLxcise, u;llong

8. accounts I & II, ST« & LI bonfol.dz./CLU~cumVIu. Zr. of
aurs. Qff:ce, Shiilong. :

3

°. The-densrel secretary, Group 'C' Executive !Officers!
Associiticn, Customs & Central Excise,. 8hillong.
Guard File., iy

o
O
-

y _ k\

( Be HfAR ) -
JOI.T CO,uI""IO‘ R‘(P&V)
\., .r.} .‘. OL)#O & Ci.a,u Rrxl..: ) :‘-\,I

SUILLONG.

-

LR LN

. nrl/o,wt..b]' S\wiva,%f; éiutwvlwm(\ G 'é'w/bv« for compliance.

opy torwerced for infornation and nectszary action tos



